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CHAPTER |
BACKGROUND AND INTRODUCTION

A. Background

1.
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h e Tel ecom Regul atory Aut hormntyitef

ecommendations on ORestructuringthof cab

July 2008 had, i nter allaocalr eCaobnmne nOpdar a
(LCOss hal |l be permitted to -hasedsmchanmel g
which will be Psobye@mand oAdver tGodeeme n't
as prescribed in the Cable Television Ne
and any other instructions issued by MIB
of t he recommendati ons, MI B was reques
guidelines fogropuba8sesedhannefs by LCOs.
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.2 Subsequ,evitBl wi de their thleanuear yd a20eld3,1 7sou

ecommendations of TRAI under section 11
RAI Act, 1997 (as amended) ormhtameneil $Ssue
rgr ou-basedhannel s of cabMSeOsoperator s

.3 Durihbe <consultatomtnheprameweti oineguei t

merged that there are severalt elhawinsil an
et wor kat armpd amdtor m PsSecrhvaincnee | (s, -bsaasteal | i t
r Doordarshan channeb el i efvheatthAu tchhoarni nteyl

per atwhras produce and owhn t he rights t o
ontent of these channels | argely foll ow
ssemble and distribute these channel s,

ased channel s, and, etdleerfedbavtroca,d c 4 hiteg r sa

Howevermaitmhedi fference between their proc

S

at edblaisttel broadasstbédms they transmit t h



retransmission at thhies threiabduetnido no fPItahtef or m
(DPO)terrestrially as d nohhemrequirement
uplinking/downlinking of such channel s t
1.4 The owners of these channels transmit th
headend of téhevicnsebtbweo r k , i.e., there 1is
downl i nking of t he channel and t he DPC
commerci al t er ms t o t he subscribers. T

di stri buted on ornel eovingsotaw r «abl ei mul t ane

They are al so | i ke -btarsaeddi tcihcamanle éssgitdedt | iotf e
genres of program content, anrde vedwer t i
accrues to the channel Iloevsdeer .f agtotoos-B(d uent
basekhdr oadcasters have all the rights for
responsi ble for the same. However, in the
framework they cannot +bagiesdt erhatnmeilr wgn &
Mi nistry of Il nf ormati on and hBrroed daast itnhg
are not |l egally recognized as O6broadcast
1.5 The Authority was of the view that in re
for betthhe traditi o+bals e dsnadt e Igir ibtaes @ d
broadcaotuggrhs t o be the same, except to t
the permissions and clearances, such as

frowireless Planning & Cooofditnlad i Denp d "WMPIT9

of Tel ecommumindatfimms usage of space S €
Department of Space may not be required
1.6 Accordingly, the Authority had forwarde
Regul atory Fr ®@&mawdmok mfdber Mi Bé®Nm viednber
2014 whi ch i ncluded recommendati ons r €
framewor k f das B owandad aatl sros 6
1 Distribution Platform Operators (DPO) includes Multi System Operators (MSOSs), Direct to

Home (DTH) operators, Head -end in the Sky (HITS) operators and Internet Protocol Television
(IPTV) service providers.



B. Present Reference from Ministry of Information and Broadcasting
(MIB)

1.
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I n ipreseamntf erenc,ej deMl Bett ernd Mlay2@2422

(Annexluhas eferred to TRAI recommendati on
Framework for Pl atform'$evy e niedrsl4 datde d
Chapter I 11 t herein including recommen
Framewor k f o-b a sGaBr wrmdlcaster s . Md IBi ahas,

stated that they have examined the recor

regul atpl anfofm services and issued the g
with the approval of the CiNmnypetmd®t2 2Aut ho
Ml B has further me whi beed extamani ng T

recommendatt e sGroausneld Br o a d cGBsBtsegir s was
felt that the context in which the recomn
may have changed since the year 2014 anc

take al boé&sthhnee omatt er due to the followir

i) Advent of High -Speed Wired/Wireless Internet in recent
times and its potential impact on GBBs: As TRAI
recommendations on 'Regulatory Framework for Ground -based
Broadcasters" were published way -back in the year of 2014,
several dynamics have changed in the world of wired/wireless
Internet in recent times. There has been a huge rise of digital
television platforms and the shift towards the subscription -based
revenue models in recent times. Further, the enhanced
penetration of high -speed Internet in various parts of the country
especially in rural areas may allow GBBs to employ Internet in

their opera tions.

i) Issuance of Platform Services Guidelines in variation with

TRAI recommendations: TRAI recommendations on "Regulatory



Framework for Platform Servicesbo
2014, the guidelines for registration of PS channels were issued

on 30" November 2022. These guidelines differed from the
recommendations from TRAI on certain matters like number of

PS channels to be allowed on an MSOs' network. These variations

may require certain amendments in the earlier recommendations
from the TRAI on GBBs as the PS Channels and GB Channels are
closely related and therefore recommendations and regulations

for both need to be synchronised.

iii) Updated Uplinking and Downlinking Guidelines, 2022

When TRAI recommendations on "Regulatory Framework for
Platform Services" were published way back in the year of 2014,
"Uplinking and Downlinking Guidelines" dated 05 th November
2011 issued by the ministry were in force. While, updated
"Uplinking and Downlinking Guidelines” 2022 have been issued

by the Ministry of Information and Broadcasting, the regulatory

and operational scope of traditional broadcasters might have
altered to a n extent. The recomme ndations from TRAI on the
regulation of GBBs make substantial references to the Uplinking

and Downlinking Guidelines, which has been updated since then.

iv) Consultation with Ground -based Broadcasters:  TRAI while
submitting its recommendations dated 19 th November 2014 on
"Regulatory Framework for Platform Services" invited suggestions

via public domain and held Open House Discussions (OHDs) with
stakeholders involved. However, it is felt that GBBs did not
participate in large numbers in the consultation process as the
main focus was on PS Channels. As the recommendations seek

to regulate GBBs, thorough consultations are necessary with

them before enacting g uidelines.

wer e



1.8 1 n view of the above, MI Ba fhraess hr er gewe setwe da
recommendat i dRemg uloant or y Fr amewo rbla s efdo r G
Broadcasnheres Section 11(1)(a) of TRAI Ac

C. Consultation Process by TRAI

1.9 Pursuant atbonteme i oreéédr ence dbayt e MldRa2y
2024 TRAINveawgrdeonsul tmneteitamg with stakehol
OlstAugu2ab24, whehregiark ehol ders put forth t|
the matter famwd ofhatthwebmi tted written co

t hereon.

1. 10SubsequenfTRAdsuad Consultati onReRaparnr oown
framewor k f chas GBBrouadic addthe tlk®ct ober, 2024

seeking comment s/ countstralkehaleddrss fr om

1.11lln respongeceTREIDMBhBnatns counter comment s
The comments and counter comments are avaza
SubsequenOpgn BHause Discussion (OHD) in
held ¢6mMez@®Ember 2024. The comment s, count
OHD submi ssions have been abgl y&é&d | &@and c

framit hsgge ecommend.ati ons

D. Scope of this Recommendation

1. 12Thescope orfectohmnse ndiast iloinmirtegd | @adoory fr amev

fo6roudhalseBr oadcaserngces i ncluding comm
technol ogy options to be all owed and cor
to be imposed for such brohdcastéasnébs

t he DPOs.



E. Structure of the document

1.13This recommbadabeen divided i nQhoapttherreel c
covers background a(hdapitnetrr oldlucdiisocnus ses
framewor@ ofuebds eBr oadc asQheapst.er [ prese

summary ecfommenddti ons



CHAPTER II
REGULATORY FRAMEWORK FOR GROUND -BASED
BROADCASTERS

2. 1Theuigdel i nepl ifmlainmMyown!| i nkfsagel | ite telev
channelssued by rahBti me to s$sitme momnai n
condi tioteseviowi @omadcasting services. The
provi dues e v@ft eimeidi em f or deell @ wieshiyonna te d
t he DRO' t heriethpparently restricts use
communi cati onf omedbruoradcted teivmngh arhnelTsh e
| at @gsitdel i nnedsGui defobpbkinking and Downl in
Satel |l ite Clhealnenveilssi oinn ®&dnadti®@dNoX@®@2Znber 2022

ar@annex@mndnexulhe |1

2. 2Technalcad adv anacnedmeanvt asi | @lkziolniotmy c af terres
transmi ssi eshasgmgasddeem t postsheblber adaahdathayst er s
l' i ke to dhoamssenitto their tefewisebnaosmnsae
at the headendusinghal tbd’rOn at eo ttheea h ntohl aong i
satellitei meaieafofisetct i ve manmercesThitlnd leas
need to | ocoknadptt hefbagradumdannel s, whi ch
transmitted using terremedi aho tcloemrmu b haat
satelHetepli nindlpopwnl!l i nking of snagh nolhann:
be requtiredsppossi bl gr otumetsecdannel s may be
carri edulotni pP@ netswoirrkul taneéokel ytraditi ol
televeisaomelbwever, there is no clear regu

broadcassualy @rfboausnad annel s

2. 3Todagven i f the broadcaster and the DPO
adjacent ,lbtdwiel diemgaul at ory framewor k mandat
use satellite medium to provide their sig
|l eads to inefficient utilisation of scar

i ncreases costaltedremranidti egheol ogaressat el
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medi utmayddress the | i mi tsapge otnrsurmefd uscaet elolsitt

andfaciliteaeaetmbriarcgt echnol ogi cal advancemer

promoting

consul@emei mif ertehset .t echnol ogi es

usedgroubadsed broadcasysehgm and that by

based

broadcasysihgmoamein Figurel.
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l1: -BasB8d batdeasanhidargppuddsed
Broadcasting

2. 4The broadcaster -uased cammunhi ¢ @&t has medi
beetner medr eaisfiat e iblaisteed Br o aSIEBastdernt h(at usi n

terrestri

a l c o mmu rhiacsa tbiteee m mhmad rd éais@r o u-n d

bas®doadcaGBBr (

2. 5GBBs can

| e v er acgoemnaudnvi acnacteido n tt eoc ht nroalnosgmi et's

and distribute contentAl¢eerhatkendl ggit es DRE

potentially offemr dodetcomparqamliety of View

vi-svisat edblriotaelcast , someti mes at a signi

Cl oubdased

del i ver

pl ammafyalr mew broadcasters to stor

content seaml essloy tamryo uogthh etrh ed i I

medi umensuring flexibility and scalabild]



Broadband nceatpwoaryk sa cruci al r odseeied armmd @l i
transmission, making it posstghlad iftoyr vG BIBs
streams, i ncluding l i ve broadcast s, t o
Additionall vy, f mbyfeactidt hmdldedy very of t e
channels to DPOsopthiroumgéiddiwekeer., reach ma)
an i ssue i n ctaesrer eocsft raamamme comminmiod dYii @t |

may be used fbaseBEFro@auWma.sti ng

2. 6The forthcoming par agsapsBbatdeidscues regul

framewoiGkotithdseBt oadca.ster s

2. 7TRegul atory issues related to GBB were rai
The issues for consul tation have been c
groups for the purpose of discussions:

T GroupDeafiinition, Scope and Service Area
T GroupARZnubkbke and regulatory framewor k f
l ev@d 4dnd Q7)
GroupT&l:epor(tQ&ub
Group ApplicatiRegofFaekbantdoafr iTTRRAITo r(dQ@e8r
and Q9)
Growp Use of alternate communication me
Gr owpRegul atory {{RQadBredvo@Pk4
T Group 7: Other I ssues (Ql15)

A. Group 1: Definition, Scope and Service Area (Q1lto Q4)

2.8ln the consultation papees fbe twerbanWi agy
rai sed
Q1. For the purpose of regulatory framework for Ground -Based
Broadcasters, do you agree with the draft definition for broadcaster,
programme, Satellite -based broadcasting and Ground -Based
Broadcasting given below? If not, please suggest alternative definitions.

Please elaborate your response with full justification.



Obroadcasterd means a per s oorbay a gr «
corporate, or any organization or body who, after having obtained,
in its name, authorization from the Central Government for its

channels, is providing programming ser

oprogrammed means any television broad
)] exhibition of films, features, dramas, advertisement and

serials;

i) News & current affairs, Non -news & current affairs,

educational content

iii) any audio or visual or audio -visual live performance or

presentation,

and the expression oOoprogramming servi

accordingly;é

0Sateddsed Broadcastingo means provid
services using satellite -based communication medium for

delivering channels to the distributor

0 Gr otBmdc e d Broadcastingod means provid
services using terrestrial communication medium for delivering

channels to the distributors of tel evi

Q2 Should there be any distinction between Ground -Based
Broadcasters (GBB) and the satellite -based broadcasters (SBBs)? If so,
what aspects/criteria should define such distinction? Please provide

detailed justification for your response.

Q3. Under the scope of GBBs, should all terrestrial transmission

medium(s) (excluding satellite communication) such as fibre, broadband,

10



cloud, etc be permitted? If not, please provide detailed justification for

your response.

Q4. Whether GBBs should be permitted/ aut
in two separate categories i.e. (i) at St

I f State | evel catemgoirdgefeod, GBBemrsehoul d

l evel GBB may be all owed t o ok
permi ssions/ authorisations in more than
S 0me ceiling on Awi nsbee r p eorfmi Ssabas/ aut ho
beyond whi ch nati onal | esveetli opermusstsi dr

obtained?

Comments of the Stakeholders on Q1

Definition of Obroadcasterd

2. 9Regarding the definitionsobéakehaolohallcasaer
wi th pgrheeposdedi nition. On the obpeni drmnd,
receidvuerdi ng the consultation process was
defined Cabltehe Tel evi si on Net wor ks ( Regu
(hereinafC@8N PpantdCaldlel eviNeitommor ks Rul es, 1
(hereinafter cal,] edndCTMNh eRrud fecsr) e t he def
menti onedCTMctthTeRul es should noAnbehewndi f
opinion received during whe tbasuthatdehi
of broadcaster may be modified as foll ows
OBroadcastero me ans a person or a gro
corporate, or any organization or body who, after having obtained, in
its name, authorization from the Central Government for its channels,
is providing programming services only to the licensed D istribution
Platform Owners (DPOs) and includes their authorized distribution

agents;

11



rther, an association opined that a bro

the public through any technology sho

use that entity is Broadcasting i .e.

O T -

the medium of carrilalgiet )t,ergtesulrd ard o to

—
>0 S

definition of Broadcasting under the

® d® Q9 O

o 99 O O

(@]

common definition of Broadcasting, n
i stribution. Another stakehol der expr
corr eicrt liint etrhael sense but, in reality
adcasterdm iperssiomployr entity which is e

ng audi o or-vivdaeleosiognalusditohr ough any

mmuni c.athen broadcast medi um may i ncl u

chnol ogies such as radio waves, air wayv

oadband, fiber, mobile or any mode of p

exi st in futur e.

nition of oprogrammedod

respect to the definitsboakeHHoldpEprasg

r eneidtthh e pr odeofsierdi t i onan wohpeirneiaogni ved i n t

nsul tati osnaipdn @athes $gr smgr adbmmes def i ned by
CTN ActCTaNRdI e s, and therefore the definit
t he&C TNAcCtCTNRuUl es shoul d not be modi fied.

stakehol ders suggested modifications to t

such stakehol dteres ipg gneesdit trheagul at ory c

regul

appli

regul

shoul

i ndustry is facing is the anomaly govern
OTT application developers. Maj ority
presently regul ated by downlinking
atoeworfkr amr e ma d e avail abt egaonort he
cation, in the guise of sl igand y cheée
by doing so, OTT players are clear]l
atory m ehcehraenfi osrme |, t he definition of
d be clear and shall i nclude the <cfF

ed to | inear stuglgewitxeihde nnvoathe o Tel evi ¢

12



needs to be omitted from defdenfiitniotni onf ol
programme may be modified as foll ows
oOoprogrammeod medresshsowhcast and includes
(ieexhi bi tion of films, features, dr
advertisement and serials;

(iNe)lws & current-neawd a&rsyuyr nemt affairs,
content

(iainiy) audi o or vi ssuaslualor | iavuedi @er f or m
presentation,

and t he expression Oprogrammi ng servic

accordingly; o

2.10ne ofoptimdroencsei ved during the consultatio
the following modification in the definit
Oprogrammed means any television broadcas
(ieyxhi bition of fil ms (be It feature
documentary films), features, dramas,
(iNejws & current-neawd a&krspuyrmnmemt affairs,
and any kind of content of other genre
(Taniy) audi o or vi suaslualor | iavuedi @er f or m
presentation or recoding thereof.
and t he expression oOoprogramming servic

accordingly, ¢

2. 1Bnother opinion received during the consu
foll owing modification to the proposed de
Oprogr amme 0 reedsos braadoast and includes

i Exhibition of films, features, dramas,

i iNews & current-newd a&krsurmnemnt affairs

content

13



i TANnYy audi o or vi syuaslualor | iawedi @er f or m
presentation, and the expression 0opr of

construed; accordingly;o

Def i ni to$ atne lblhisteed Br oadcasting
2. 1Regarding t he @ d ti entblaisted Bf oadd,@aa sftd w g

stakehol ders agreed with the proposed de
Consul tati onWhPapgeron the ombhertakaho) der s
opined that t he-btaesrenus BirSoaatdeclalsitteerbda seerdd 06 S«
Channel & should also need to be defined
Satellite basedadndroagdgastedgf ol |l owi ng moc

the proposed defi#iasiedn booalSatasil inge

0Sateddsdad Broadcastingd means deliver)
/Iproviding programming services in the
using s-baskdi temmuni catieeondmeédivemi ng
channerlsy to the | icensed distribution

the—distributors—of Beaeldevihei expchasnol
0Sat eblalsietde Br oadcast erbdasaendd CohSantneell |6 t e

shall be construed accordingly. 6

2. 1%hese st akanemltdermnmse dast hpelrause 11 (3) (f
downl i nguindgel i nes, BrSaatdeclalsitteer s can provi
decodoeonslt wyé6f our DPOs i.e. DTH,; |&WMTd,h eiBdes
the above modificatAmmisheanr es yprgapcpeditsveanldh wa s
addi tion of otahned pthhrea sex pr e stsd vend 0cShaa rer d |i 6
shall be constr ued taec rrdiprogleydd def i ni ti or

Definition -Based&rBuomadcastingbd
2. 1Wi th respect to ©Greo udbalfsiemi tBirom dafd £twi ng
stakehol demws t dgptrdelodefdi n.iGni oanhe ot her har

mangtakehol der smeadigfgiecsdteidons to the propo

These stakehol der s have opiusechgt hatrr ¢ dhte

14



2 .

2 .

communi cati on medi usnh ofuolrd dneolti vbeer iinngcéor p or @
definition-bateRBbromwrcd sStoemes .0of these staket
have submitted the following definition:
0Grothasded Broadcastingod means delivery
providing programming services in the form of channels excluding

satellite -based broadcasting te-the-distributors-of-television-channels—

only to the licensed distribution platform operators, and _the expression
0Gr odbbmsled Broadcasterd shall be construe
1Whil et aak ehol derds association submitted t

has been incorrectly wused i nGrtoluebdpreaposed
BroadcaG tiemCGarhseul t Batpieornsi nce terrestrial t
iI's essentially transmith®iion tdhfr osggnalesre
frequency bands and not by wuse of fibre,
oterrestrial 6 would exclude transmission
def eatheg obj ecti veGrmfurbdse €Brnaandgc as@rer s.

similar |Iines another view received was t|
not be used to define t hbea steedc hinrod aodgcya sftoirn

it creates confusi on.

l18not her suggestion recei ved during t he

Il ncorpor at iexoml aonfatamn to have a clear def
foll ows:
0Ground based Broadcasters me ans t he
programming services on ground -based channel using terrestrial
communication medium for delivering channels to the licensed
Distribution Platform owners (DPO), which shall not include PS channel
however would include IP based channel.
(Explanation:
()The rights and responsibility for the content, and the ad revenues
from Ground based Channel shall belong to the channel owner i.e. the

ground -based broadcaster, however ground -based broadcaster may

15



2 .

2 .

2 .

allow to share the advertisement revenue with DPO, if commercially

agreed.

(i) GB Channels are non -exclusive to any particular platform and be

simultaneously transmitted to multiple DPOs for further

retransmission. 6

19ne ofoptineiroencseiivned he consultati adrefpmeces:

"Grothased Broadcastinhgdnsmi ssi on Vi a t

communi cati on medi a (e. g., fibre, br oa

excluding sadmpgHadgiezeuseegntent accountabil

of th

e broadcasting medium and align al/|l

to ensur e c.onsi stency

2Burth

defin

er , one of t he suggestions receive

ition of OTerrestrialé as foll ows:

OTerrestriald means di stribution of Ch

(whether below or on the earth and not through satellites ), which shall

inter -alia include Channels distributed through IP mode also.

2Anot h
t echn

evol v

er opinion suggested that there sho
ol ogy or medi um agnosti c. The techi
e as newer teAmoohe®engiecshewlol ovfe.t houg]

two types of programming services may be

commu
Chann
propo
Servi

nication:basGacdburlChannel s and Pl at f or
el s, hence, a cl ear di stinction betw
sed foll owing deafsie@lhanorl ed aGdobkhdt

ce Channel sbo:

0Grouaded Channel sbé ar e channe-based ot her s

Channels, Platform Services Channels, Doordarshan Channels or any

channel operated by or on behalf of Parliament of India. They are not

exclusive to any particular platform and may be simultaneously

available to multiple DPOs for further retransmission. The rights for the

16



content, responsibility thereof and the revenues received from

broadcastingthe Ground based Channel belong to the

oPl atform Service Channelsdé are channel
Services as defined in Clause 1 of the Guidelines for Platform Services

offered by Multi System Operators issued by the Ministry of

Information & Broadcasting on 30th November 2022.

The legal rights to broadcast the content, the responsibility thereof and

the revenue received from broadcasting the Platform Service Channels

belongs to the MSO on whose network the channel is being carried.

Comments of the Stakeholders on Q2

2 .

2Pn respon®2 of the consunatngt isdtrmakpdamdrder s

t hat tilsemaee d cfloerar di stinction between SE
faction of such stakehol der s submitted
0Sat ebdasietde BroadcastinpadsedBindbadCGrueundgd h:
been di fferentiated based on t he medi u
definitions of SBBs and GBBs should al s

premise. I n addition ment hde scet, h etrh eays pf eucrtt st
di sti ntchtaiton n t heieedsepitoni b passedsed t o (
Broadcasterstaysimple |icensing and regi ¢
compared to Satellites eaasredi Birnmuand cealsitgeirbsi;l

criteria needs tthoi rbdeloWungpto searnryo and o0Mus
regul atory conditions not aeduasrted dgBt o b
Channels should not be included in the ra

avail abelleevbiysaitoinng agenci es.
Burthemassaciati otnhaGPpBsednd SBBs are di st

there should be a separate regulatory fra

t hat GBBs are considered comparable to S

17



2 .

2 .

l i censing, and regul atory framewor k for

necessary to ensure a | evel playing field

2hn contrast to above, anotoltpeamegnt ddpmpeofi sst

no need for any distinction betwemamySBB al
stakehol der s submitted that there shoul
framewor ks. One of Views expressed was
transmi ssi onGrmeutidldosceB, oadc a,stleirlse their sa
counterparts, carry the same type of <con
associati otnhaotpi pednci ple there should be
the Regul atory Fra@B®serlanbdetSBdBan Further
GrourmdsedBr oadcasarees not operating usi ng
technol ogy, therefor e, t he relsavahnti tcel a
downl!l i ngkuipnlgi nkneygbe exempted from the cur
and Downl inkindogueiveeel,i ndénee rest of the cl
made applicabl e taoanAGBB.ci Al wi@hmenre,d t hat t he
Sshould be parity in the regulatory framew
programming services adiestri hgt provhbyebot
woul d be best achieved by ounah ntr®iguil mg o
framewor k, i . e. l evel ling down regul ati

towards deregul ation across the sector

2Bstakehopdatehdat creating a differential r ¢
GBB can | ead to many complications and i ml
pricing of the channels is impacted if th

GBB The stakehol deerf eow ibnreoda d chaastt er s may t
GBB <channel s just to get around the pri
Anot her st aokpe neelldéhe¢ r t her @obbBowaing di stinct
bet ween GBB and SBB because the naiteure of
out put i s sihmi lg@ama] asdsti milar. The only d

of communication technology used.

18



2 .

2.

2B8not her view received duri ngvatdhhesaGBB nsul t

being a new scenario shoul d be regul at e
commercial terms may be put under forbear
registration process as compared to SBB
t hem. Reasonabl e entry -woarrtrhi eeetecd. udcho d
i mposed, so that only serAl dugrhegV iayiedgrss ciatl

t he Regul atappbki caabl eSBB (such as sign

Il nterconnection agreement, mxat  oar oy , MR
no+ywi scrimination emwet gt ibse natpopa rodiBs . Non
applicability of Regulation on GBB woul d
i n the system, as those traditional broad
to follow or want to circumvent the regul
GBB may enter idnetaol ffioxr ftehee similar c h.
broadcaster under regulatory regime woul o
basi s of subscriber base. GBB, i ke SB
i ntegratedP@iGBBB ahbBbuld also have the sa
channel, and the carrying ofr eavdevselretu lsde men
accrue to the channel owner.

. 2Rnot her opinion received during the cons

di st i nnceteidosn t o betdavreawn GBB and SBB based o
three criteri a: i) OMé &B8s of edquiames misas$ ie
transmissi on, while the GBBs requ)re te

Read®dEBBs can havewda aP@pmesence while GBBs
small er reach; and i1 i JdSPRy mMmesguiome MleBj,ui
and WP C per mi ssi ons. Al so, t hey need t
Regul ati ons akhdr CGBIBActexcept for usage o
DoS and WPC, al | ot her regul atory requi
applicabl e.

20n t he ot her hand, an atss @3BiBast iaonnd sSuBbBnsi t

operate i n di stinct and fundamentally
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broadcasting ecosystem. Attempting to re

framework would be cbhhaetas poovedacihhmerded

TRAt oconduct a comprehensive study of t h

finalizing a regulatory framewor k. Thi s ¢
existing GBB services, anal ysing t heir
framewor ks, and mar ket chall enges, and

podenti al

regul atorwsappifacolmer Jhemitted

foll oammgcts of distinacft GBBRs:acteristics

(i )Coverage and Reach Characteristics:

mar ket need by primarily providing | o
to specific DPO demands, creating a n
nati onal reach of SBBs. Coverage of (
| i mi t edt odutheir reliance on terrest
i nfrastructure, whi |l e SBBs broadce
geographical areas using satellite te
(1 igontent Focus and Programming Strate
curate | ocal content that addresses ¢
and interests. SBBs cater t o broad
audience preferences across national
(i iRNatform Service Enhancement Capabi
effectively outsource their pl atform
GBBs.
(it vQontent Diversity and Media Plurality
contributors to media plurality and c
(v)Economic | mpact and Market Devel opme
substanti al economic benefits for | oc
(vigonsumer Choice and Access: GBBs enha
through provision of diverse, |l ocal |y

The association further proposed a Regulatory Approach

wherein three distinct categories of services should be recognized:
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i )Gr ousas ed Broadcasting: Locally focus

content rights and revenue shared bet we

on agreements. Content i's distributed
and is comparable to platform services.
i iPl atform Services: Exclusive programmin
to their subscribers, with content right
by the DPO.

i iTirdadi ti onal Satellite Broadcasting: Nat
under the established uplinking/ downl in

The association furthermore proposed recommendations for GBB

Regulation as follows:

i) mpl ement di fferentiated regul ations f
uni que mar ket role and operational scop

i iBxtend existing platform service regul
reserving 5% of DPO network capacity fo

i iRejcogni ze GBBs as vital contributors t

consumer choice, and media diversity.

The association also suggested an alternative approach in case GBBs
are treated like SBBs. They mentioned that i f GBBs are equated with
SBBs, a unified regulatory framework must ensure competitive parity.

This includes addressing differences in infrastructure, market scope,

and investments to avoid disadvantaging either category. Any such
framework must protect the substantial investments made by existing

SBBs while fostering innovation and ensuring a level playing field.

Comments of the Stakeholders on QO3

2.2Bn respon® N8 of the conmobtavbifomhpapeéradakeh
opi ntelda't al | terrestri al trans miundeorn me
the scope. oTc@aBhsesthad all the terrestrial
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ium( s) such as fibre, broadband, cl ou
er the scope of GBBs. Some of them op
anced terrestrial medi a such as fibr
hnol ogi es offers significamnel-deetrssdf i t s
adcasting. -tThhiinsk ifnogr weaprpdr oach addr esses
el lite bandwi dt h, reduces operati on:
hnol ogi cal advancement s. One of the vi

egul atory framework tédat cemnt gi nacice®mme

hnol ogi es, while overlooking others, \
evolve and innovate. Anotldest vi bwt ieone
|l d be via, satellite, broadband, fibr
in future could be DTT, D20h e uosfi ntgh eAT

nirnemcei ved was -shael lailte nmemdi um of br

uld be permitted in order -ebf datciivet
erage for GBBs. One stadfdhdledcerrmn od wlgmiet
nsmission existing or to exi st shoul
ngi ng, the content consumption patter
d of t he hour IS to consider econom
hnol ogi cal ease factors in mind.

opirrmicen ved during the comnd$altt athieowopd
rrestrial 6 has been incorrectly used,
entially transmisstmami roft hgiogimgehl st eawvwe
guency bands and not by wuse of fibre,
rrestrial 0 rwaonuslndi sesxiconudteo tdi stri butor s
eating the objective of defining GBBs.

t het hvdittav def i ni t i eba s @Bd oocaGlrcoadsnt¢d rngv i d e d
Quesdtobnthe Consultation Paper refers
ng terrestrial communication medi ums t

nnel s. However, t he interpretation u i

ppears to broaden the scope ofuntsertroestr

nclude fibre, broadband, cl oud, et c. Thi
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with the fundamental nature and framewor Kk
medi ums and seeks to unjustifiably broade
without any reasonabl e explanati on.

2. 3Anot i ni on mwascseithed Paragraph 2.17 read
2.20 under ChappEarmrsul tl Batpifeora ih®es seri ous co
for the sound recording rightsholders as
of oBroadcastero to include someone who
through satellite, cabl e, soci al medi a, 1
any other melats. s Aald proposal for broad
have detrimental ndinpMactitdons tmeywbker record
companies thatgoohtcahtutg D the I ndian m
and to the broaderThedstaakekonde&niRArl ed we st
clarify and Iimit the definitioetnanamhy " Br oa
(or opoi nt to multipointd) transmi ssi ons
regul atory overreach.

Comments of the sStnak@4hol der

2.3Rn resp®@seoftahe consuyl mahyost poph mledler s
that GBBs should be permitted/ authorized
One ofvitelwmongst them was that there shoul
which needs to Mie ineesnuednbyg the operati
the GBB i.e. state/ state(s)/ National . Th
creating a centralized database of all t
should be issued post clearance from MHA,
of thEk a&Be debeffore granting them | icense.

2. 3Bnother view that emerged dur isnugg gtehset ecdo n ¢
t hat &6BBul d be regiastlteeeeéd &HOWSvVer, i f 60
content of the | ocal channel I's compri se
confining to or related to the | ocal or
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2 .

the presence of the said | ocal channel i S
total states of the country) in such a ca:
at National Level. I n addition, the SBB
channel via terrestar icads emotdhee y isnh osuulcdh b e
regi ster at Nati onal l evel but subject
conditions.

36n the other hand, another school of tho
State and -INavteilon@dtegesbesatiAon opined t |
should not be restricted on the basis of
the world has become a gl obal village du
which transmit -tdaneag itrherealshould be no
restrictihenspromwi si on of services by GBB
should allow the GBB to operate at a nat
their business apnadbitlecthreiscalThcda will el i
for multiple permissions, contributing to
also in |line with the SBB wherein there i
at State/regional l evel and t heel iSgEBnB i s |

business as per the mar ket desmtaankde hoal dpeort

opi ntelda't al | broadcasting should bé& regul
National . The nati onal I nterest and the
supr eme. While the State golvyerwanmeindss claine
i ncluding electoral politics, the Nati on
i nt edNastti onal . One of the views etheper essed

shoud be one category of &ttehsapteiraml sns icoans/e t
per mi ssions/ authorisations are divided
t hen regul atory provisions cannot be
monitoring of t he channel & aniesssdtaolb@®t her
consiederEMMC moni tbanané@hsg, it alhéidcibleean
task to keep on traGkouwmdpd ¢$ ¢éBd oatdataneir se
monitoringhehemshoamandbaet e fGrroutbds e d

24
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Br oadcatsot eensure that it provides the cha

facility at i1its cost and ensure its unint

2.36n the question of separate permissions i
requi rement o f any cleaMdalngpdromi sNsatoino n adn
vi ews was that when GBB eatewdshbelyonde
consider eldndi pamresence. I n such cases, t

subject to the same obligations as tradit

Analysis of the comments and views of the Authority

2.36he existing regulatory framework for br
of s atbealsleidt ¢ echnol ogies for the delivery
Distribution Platform Operators (DPOs).
technol ogy have made it B0 s s0i butel |fiare kgrra
based commubhecadnobtoadieas t han sat,édlorhe e mec
del i vetey ewifshaomndlfs t he regul atory framewt
permit terrestrial communi carvocemediovymd
may not be able to reap the benefits of t
use other communication medium options wh
advantageous. Therefaereatae mrmaedniad |l fi enlgt fitr
whi dhaci |l tthat eusse of mul tiple communicatic

delivery of content to DPOs by the broadc

2. 3The Authority is ofedshenttviadw ttalbhadte sibtb!lii 1 g
framewoGkotwdseBt oadcasbetrbkBat the service
are able to reap the benefitsAonfenaktlhinmg o
technol ogyraghmeti which facilitates growt
devel op,mehnitlse protecting the, ctoemmdbssumeo dbe.i
promoted to fostefmMheve,fatttke goloawitdhe of t ec
that the bmoasdesstarrovinidts channels to th
may be | efservocéehplrbvidemas so expected th

caegory of authorisation of GBB may g
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i sting/ new broadcasters to upgrade to
eyoul dnot do in the extant regi me due
ndwi dt h.

cordimeg |l Aut Hosr iotfy t het e eev it & ashs thaelkeldi ¢ o

regul atory frémewbddkeBf ondcasTihng
amewomk | elhi gn wi Ghi dehlei ndipl f oka md
wnlinkelngvi sion Channel & fisoart edothise@ 202
oadcasters, wi t h necessary adapeéedti on

oadcasting model

e reasoning for t his approach i s gr
nsiderBtresnbky, whil e GBBs and SBBs dif
thods, theyseulviel nsditumilclyairons i n terms of

ntent and adveautdi sahewmtugght ®DBPOBf erenti at
e regulatory framework cofuéord rcegualt &t oor
bitrageserwheree prowix¢ggems t mgwmwps 1in the
oi d compliance wi t h stricter obligati
mpet iatnidonunder mining the refgdbptanyg o0b]j
mifl aamewor k ensures |la&wvelspdiatyemigt iy el c
mpetition. By subj ehti sggm@BBsbl i gati ons
pe for s-petatad cleamManedxessr ®Phanni ng
or di n(awWR @)nn gt mBepart ment of Tel gxrmodnmuni c
ace related c | eDmerpaanrctense nftr Oonfol WSEp&a AR

eAut hority acknowl edges operati onal

mpromi sing regulatory consistency.

mi |l ar regul atory framewocernksuf es GBBt ana
oadcaster s, irrespective of their trans

meer ms and conditionspthecieplepramidoft ainmgt

noqdi scriminati on.
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2. 4Cl ear definitions of key ter ms such as

services, broadcastingasedtd whrrkosa,dcaatiehdg]
Grouvrrds eRBr oadcasatriengssenti al to delineate
avoid ambiguity. These definitions help
GBBs ar e engaged i n shAme ptrelvesgi snhonofch

broadcastinghseughcdsfferent communicati c
mu s t be subject t o a comparabl e regul

adaptations as necessary.

2. 42Zhe definition of O6Broadcasterd and o6prog
as provided the Cable Television??Networ k

reproduced as under:

o @i ioBroadcastero6 means a person or a gt
corporat e, or any organi sati on or body

services and includes his or its author.i

(g) oprogrammed means any telefvision broc
(i) exhibition of films, features, dr amse
(i) any audi o orviwiuadall ivre egdifor ma
presentation,

and t he expression Oprogrammi ng servic

accorddongly;

2. 4Bhe CadklleviNetwoRUkes, 1994 defines the Brc

foll ows:
0WBroadcasterd means any person includir
persons, public or body corporate, firm

2 As defined in the Article 2(aii) and (g) of the Cable Television Networks (Regulation) Act,
1995, as amended, available at
https://www.indiacode.nic.in/bitstream/123456789/15345/1/the cable television networ

ks %28requlation%29.pdf
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who/ which is providing programming

aut horized distrfbution agencies; 0

2. 4%he Prasar Bharat. (Broadcasting Cé6rpor at
defines the oO0O0Broadcastingd as foll ows:
0Wbroadcastingéd means t he di sseminat.
communi cati on l i ke signs, signal s, Wr i
sounds of all kinds bymagaaesmcswawvasof he
space or through cables intended itco be 1
either directly or indirectly through t
al | i ts grammati cal variations and COogQ
construed; accordingly, o

seryv

2. 4%he draft oOoBroadcasting Ser Vv cewbi iRewgabka
Il ssued by 1IMI.BL2023 f or public consul

OBroadcastingé6 and oO0Broadcaster o6 as

0O0Broadcasterd6 means a person wh

0]

tat i

ol l o

provi

and has been provided a registration und

downl inking of progr ammes, and i n rel a
Terrestrial broadcasting net wosekr vineea;ns
OBroadcasti ngé amaenayn st roammes mi ssi on of aud.i
audvosual programmes using a broadcast.i
be received or made available for viewir

3 As defined under Rule 2(aa) of the Cable Television Networks Rules,1994, as amended,

available at https://trai.qgov.in/sites/default/files/CableTelevisionNetworksRules1994.pdf

4 As provided under section 2(c) of the Prasar Bharati (Broadcasting Corporation of India) Act,

1990, available at  https://prasarbharati.gov.in/prasar -bharati_-act/

5As provided under section 2 (1) (f) & 2 (1) (i) of t

(REGULATI ON) Bl LL, 2023606 availabl

https://mib.gov.in/sites/default/files/Public%20Notice_07.12.2023.pdf


https://trai.gov.in/sites/default/files/CableTelevisionNetworksRules1994.pdf
https://prasarbharati.gov.in/prasar-bharati-act/

Ssubscribers of the broadcasting networ k,

expression Obroadcasting serviceso shall

NOTE: The dr af t oOBroadcasting Services (Regu
issued on 10 t November 2023 by MIB ¢ for comments/
feedback from Stakeholders with due date of 09 th December
2023. Subsequently, the deadline for
feedback was extended till 15 ® January 2024 . MIB is holding
a series of consultations with the stakeholders on the draft bill.
Further additionaltime  was provided to stakeholders to submit
comments/ suggestions till 15  t October, 2024. A fresh draft

will be published by MIB after detailed consultations. 8

2. 48s per the Telecommunication (Broadcast
I nterconnection (Addressable Systems) Reg
(hereinafter called the |1 nt ér ctomen edcetfiiomi tR

of oBroadcasterdé and oOBroadcasting servic

0Wbroadcasterd means a person or a gro

corporat e, or any organization or body
its name, downlinking permission for it
Government, 1is providing programming ser

obr oadc asteirvg cesdé means the disseminat.i

communi cation i ke signs, signal s, Wr i
sounds of all kinds bymagaesmcswawvasofhe
space or through cables intended to be 1

6 Public Notice issued by MIB dated 10  t November 2023 (downloaded from MIB website on
09/10/2014)

7 Public Notice issued by MIB dated 7 t December 2023 (downloaded from MIB website on
09/10/2014)

8 Source: https://x.com/MIB_India/status/1823028351935672507

9 https://www.trai.gov.in/sites/default/files/CR_18072024.pdf
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2 .

2 .

2 .

2 .

either directly or indirectly and all

cognate expressions shal/l be construed a

4 Most of abhdwementi oned definitions of

Obroadcasting serviceségamart idopendoitf nc & lhle
mention about the medium of broadcasting
based or -bgarscewdn d er; r eotwterviearl, t he definit
Obroadcasterd at some places do mention a
whi ch relate to ufshee odfef sat el bnt @.n Pras
(Broadcasting Corporation of |l ndi a) Act,
spaced6 or oOothrough cablesd, which relates

communication medi um.

48he Authority is of the-aginewtilatdedi nethano

be adoptietadl lagswhe sector to evolve with a
technol ogies and enabl e iqertwiomes umreaos \si der

reap the benef it sadovfantceecnhemotisogi c all

4Mandating -Basged!| utpeé i nki ng and downl i nki

medi um for broadcasting i mposes unnece
broadcasters, l'imiting their ability to
mar ket demands. By permitting GBBs t o
comunication medi ums, the Government can
framewahkch would i ncerygedacesf senath| e

entry of small pl ayers as broadcasters wh
costs of satellite bandwi dt h. Thi s wo ul

channel s t o HDOcdraanche htsos f | ex i Rihlupst g v wo e | d
broadcagteaser contr ol over their operat.i

cater to the needsiof at heitt eauadagnces

5Dn view of above, theiAsutbhedrbrtoadccatfern hme

be permitted toebasea gcatmemulniitcati on medi u
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terrestrial commu@ii chhe oAutmedr iutmy i s al so

that a GBB should be permitted to use an)

medi um(s). There should not be any restri
transmission technologies/ systems. Howe v ¢
i nti matileem,statl5 days i n advance, to the

bef ore underdiadgn infgipa@annatd Aet xi popann scihoannge s i n

the transmission and distribution system/

2. 5Regarding service area,ophet Aathleorsietrwiics
area of GBB should be same as the service
based broadcgesdo@nr apdiiidcgdailncti ons may be ma
stage the provision of services by GB B s
regul atory frameG®DBk rmaoy ©KSeBBper mi tted to
Nati onal l evel. Per mi tevehgmwdtBBomlty Nag 3 iont
ensuringclnohegtyr al and transmission me d
regi,meenabl e easybutwhnlatl sroi nogr eat e a c¢comp.
Regul atory framewor k forFuGBBer ,anderSdBst
broadcasters at Srateel moeihbambiegngiehse f or
Government

2.52s far as the requirementondenmed/Auctbont el
not edatuch requicraehnee mmest t hr ough pl atform
of the DPOs. 6/Kuipet i hase f or Pl atform Ser
Mul t i System OperatorsoétNecwsame rbty2 0MhZB o0 n
tot al number ofc hpaenrnfeidtrst &MSOPS s capped at !

tot al channel carrying capacity of t he
Similar provision exists for DTH operator
all owed to telecast two additional PS Cha
OWaderrestrial Communication Mediumdé means a communi ¢
infrastructure, which includes but not limited to wireline (e.g. cable/fibre, etc.)/wireless (e.g.
cellular/microwave/W  i-Fi, etc.)/internet/cloud or any other equipment/system other than
satellite medium.
1Source: MI B6s website

https://mib.gov.in/sites/default/files/Guidelines%20for%20Platform%20Services%20offere
d%20by%20Multi%20System%200perators..pdf
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per the data reported to TRAI for quartert

number of reported PS channels of 2 DTH a

S. Ng Type of Number of PS cha
1 DTH 54
2 DTH 37
3 MS O 186
4 MS O 111
2. 5Br om, the above, it i s cepva rdeetnitn gt hmau!l tD RO:
channels on their respective platforms, w
meet the requirements of | ocal content, a

2.58n viewamdve, the Aut logriinttyoaits tdfe tshkee vi ce
for GBB beptNati onaht |l ehhebl maggelaB, a
| at er fsithadgse a haéé&8Bfot o be /paeutnhoiiesde d
St ate/ Regi ahagabitemay seek the Authorityds
afreshregardi/MRgegiSdraale | evel service ar e

fees/ charges etc.

2.5bn view of tthlkee Aaasidhwe,ity recommends t hat

a) The t er ms 0OBroadcaster o, OProgr amme ¢
Net wor k 6, olsas ed | iBireoad,ca6&t 0 nhpsed
Broadcasti@goestri al Communi cati on Me
oGround i nfr astgshauldt bavee &he following
definition s:

OBroadcasmeans a person or a group of
corporate, or any organization or body who, after having

obtained, in its name, permission/ authorisation from the

Central Government for its channels, is providing

programming services;

12 (puthorisation” means a permission, by whatever name called, granted under Telecommunications Act, 2023 for fi (i) providing
telecommunication services; (ii) establishing, operating, maintaining or expanding telecommunication networks; or (i) posse ssing rad io

equipment;
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oProgramme 6 means any audio or -wswakual or

content, sign, signals, writing, images which is transmitted

using a broadcasting network, and includes but not limited

to -

(i )exhibition of films, features, dr ar
advertisement and serial s;

(ii News & Current AVXYefwasi r& ,CuNornent Af f a
educational content;

(iiaphy audio or vi swiaduaolr laiudei oper f orr

or presentat-reacoondegreontent ;

and t he e X p r Rragmmnung Gervicebo shall

construed accordingly;

0OBroadcasting Net wor ko means a syste

transmission of programmes, and provision of broadcasting

services;
0Sat eltblaisted Broadcastingéd means
programming services using satellite -based communication

medium for delivery of channels to the distributors of

television channels :

0 Gr o ubaskd Broadcastingéd means pro
programming services through terrestrial communication

medium using ground infrastructure (other than satellite -

based communication medium) for delivery of channels to

the distributors of television channels :

oOTerrestrial Communicati on Medi umo
communication medium using ground infrastructure, which
includes but not Ilimited to wireline (e.g. cable/fibre,

etc.)/wireless (e.q. cellular/microwave /Wi -Fi,
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b)

c)

etc.)/internet/cloud or any other equipment/system other

than satellite medium :

0Ground infrastructured6 means the fac
comprised of communication network nodes (e.g. switches,

routers, servers and/or transmission systems, etc.) and the

means to connect them (e.g., wireline  (cable /fibre including

underground  cable /fibre, etc.) or wireless (e.q.

cellular/ microwave /Wi-Fi, etc.) /internet/cloud, etc. for the

purpose of communication between two points.

Inline wi th the Authorityds rR®Regmmamndati o
Framewor k for Pl atf or m t8\eorvei ntheesrd 2d0alt4e d
the Authority reiterates that a regulatory framework for

Ground -based Broadcasters (GBBs) should be established. The

framework for Ground  -based Broadcasters shall be similar to

the framework cont ai nedforiUplinkinpand 6 Gui del

downlinking of Satellite Television CHh
for traditional satellite -based broadcasters, to the extent
applicable to the ground -based broadcast mod el, duly

excluding the provisions related to satellite communication

medium . Thus,

A Authorization  from  IN -SPACe and frequency
assignment from WPC wing of Department of
Telecommunications, Ministry of Communication shall

not apply for  Ground -based Broadcasters

A However, Ground -based Broadcasters shall be subject to
all other clearances and approvals such as clearance by
the Ministry of Home Affairs, and wherever considered

necessary, by other authorities.

The scope of Ground -based Broadcasters shall be to provide

television channel (s) to Distribution Platform Operators
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d)

(DPOSs) using terrestrial communication medium, for onward

re -transmission.

A Ground -based Broadcaster may use any terrestrial
communication medium(s), for delivery of channels to the
DPOs. There shall be no restriction on the use of terrestrial
communication technologies/systems and the entity may

use more than one such systems, as per its business decision.

Provided that the permission holder/authorised entity
shall furnish technical details such as Nomenclature, Make,
Model, Name and Address of the Manufacturers of the
equipment/instruments to be used for transmission and
distribution, the Block schematic diagram of the

transmission and distribution sys tem.

Provided further that the entity sha
at | east 15 days in advance, to the Cer

undertaking siagmy fi awwgpmtr adati on/ expansi

(@)

hangesn t he transmission and d

system/ network configuration.

Provided also that if a GBBbasne@&nds
communi cation medium for a channel , ei
or in addition to terrestrial communi
entity shal/l be required to obtain pe
for S a tbealsleidteebcasti ng for t hat sabbanne

cases, the entity shal/l submit an und
ensucentinuity of services to the DPOs

valid interconnection agreements.

The s ervice area for a Ground -based Broadcaster shall be at

National level
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f)  The DPOs can only distribute channels received from SBB and

GBB or their own Platform Services.

B. Group 2: Annual Fee and regulatory framework for GBB at State level

(Q5 and Q7)

2.5bn the consultation papsefror tchoen sfuwadtrlao wiomg

rai sed:
Q5. An SBB pays a cumulative annual per mi
2 |l akhs for uplinking + Rs. 5 lakhs fo

Whet her GBB should be mandated to pay th
fee of Rs. 7 |l akh per chanmel &nndalnoftee w
GBBs? Please provide detailed justificat

Q7. If a GBB is permitted to operate at State level, then what should the
regulatory provisions for a GBB operating at State level which include:
a) Processing Fee
b) Annual Fee
c) Net worth Requirement
d) Performance Bank Guarantee (PBG)

e) Other regulatory provisions

Comments of the Sotnak@5hol der s

2.5FTn respdseof the consuddmd iotha alpelrder s o
t hat GBB s haonudad pa&y mi sosRo7/n Ifaekehs per chan
Anassoci api otatdaat! | broadcasters, whet her :
should pay the same annual fee to maintai
serious players operate as broadcasters.
that i n principBBs, sGBBd damed $reated at pa
per mi ssion fee for GBBs sho®kkd bakhs$s par
year and that Net Worth requi-rbeeméntSBBfsor
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and GBBs, maybe relaxed so that they do

and the entrepreneurs, who are creating ¢
scal e, can make their business viabl e.
2.58n the other hand, anot her school of t hou

consultation process disagrkRsed Itadhkhts GBr

channel . One odugtgheesttheadde weBBs are maj or |
broadcasters operating at state | evel, fe
expand t o t he nati onal l evel. However,
mushrooming of the GBBs and abuse of pres

annual per mi ssliecafdsti ekakh RBtupees should be
Nati onal | eveRs5@B B Oaeadrr fyor st at€he evel

ot her swiggw s had a reasbnméleegnetration/ |

may be considered and if any existing S
Channel, or if the turnover of GBB is mor
be charged annual fee, this will thleép s me

SBB or bi gger GBB aand ewialblbr ocgédéaaeting
environment. Another opinion suggested th
groubased channels having Natiloekaept!| avel
par hwitthe framewor k conltiankiemdg iand h2o wmpl i
gui del ines of MaBsddrbrsmadddstter s for the
pl aying field. However, for State | evel C

annual per missi ornatfeeebas:mi sa. pro

2.58BAn0ther stakeholder submitted that DTH O
pay 8% AGR as License Fee annuaRb$0Qappro

crores) which is exorbitant and the SBBs
amountRsdf | akhs per channel . The i mbal ance
unfair, di scriminatorsyt akmdhob das etdoe qduod $te e

away with the License Fee for DTH only c
Service Providers (DPOs, OTT &SBBS oamk ar
GBBs) . Anot her opi nnhbnodwgtgiecn edf far t |
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structiReBel akhs fscaRaghalllakhs f or MResd i um, a
|l akhs for-l eael omaloadcasters and adj ust me
mar ket size and reach. Onevadcifh atthteh ewvi ead

broadcasters pay t hene ameEyht.eesakehohder orfr

that i s wrong to | evy any fees as the Gov
service to t he Broadcasters. It S me r
permi ssion after satisfying itself of the
the Broadcaster. Once Secusi tayeamadnet hert

|l i cense permi bsianmahbeldof routine.

Comments of the Stakeholders on Q7

6Regarding t he processing fee, S 0me st ak
processing fee foRsS5SGBB(@Gme® ut dmé)e. An asso

suggested that while the National I evel G
regul atory provisions as SBBs, the small
|l evel GBBs may be subjected to |l ess oner o
i n terms toifopao@oreducti on in processing f
i n encouraging smaller players and entrerg
and offer | ocantertgitomadommunities, etc.

emerged w&BBshatperate with | imited finan
arenlabl e to genereadse nritavae nbuuessiunsetsesn an c e

companted | arger broadcasters, hence | mposi
or any recurring fees would place an und:!
and hamper t heir operation. I n such a «cz¢
Annual Fee, be i mposed and o-h | jne a r
regi sotnr/dtiicense fee ma@nbeheoosheerkeand, a

group of stakehol desregunfe@dmepmmécessi ng
S

ould be the same for al | broadcasters

h

the views expressed was thatmeeatsi hgot hew
ould incentivise broadcasters t-bamedr at e
e

di ums, thereby creating a competitive
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2.

br
cCo
Br

s u

oadcasAtregassonabl e fee structur e, parti
mmensurate to the scal e ofGromadrdasteidon, \
oadc atsd egrsow without making the costs p

ggested that the processing fees for a!

Rs10, 00®Kin to the fees applicable to SBB

QD
=]

_,.,
()
()

QO T T 9 @d® O
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Vi

re

6 Re

op
su

th respect to the annual fees for GBBs,
Rts50, 000 may be i mposed onAnt haes ssotca taet iloel
ined that while the National l evel GBB
gul atory provisions as SBBs, t he small
vel GBBs may be subjected to |l ess oner ol

terms of propontionAhpruakdbBees. On the

(@)

ther faction of stdlkheholedearnfscomeanmmesadal h
Should deéef adhealslambroadcasters whether
the opinions received was that the an
aluated in the context of the broader i

opportunity t o addr ess t he financi

(@)

astcar s and DTH operators. The stakeh

()

sentl vy, broadcasters dondt pay | icense

=]

ual Re?2 lodakhs per channel for uplinki!
gardl ess of Itnheciorn trreavsetn,u eDT Ha d pi ecreantsocer sf ef
sed on the revenue they generate. To r e:
e exchequer does not face any | osses.
oadcasters, whether SBB or GBB or other

cense fee based emer ateii an r-@myeomgurodPvg y

deslwbbj ect to a minimum License Fee of 10
ew expressedawasat hdeenomay be i mposed
asonabtliemenregi stration/license fee may

garding the net worth requirements for
i ned that the net Rwdbyoo, GhGo.ul An bassoci

bmi tted that whil e the nati onal |l evel G
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2.

regul atory provisions as SBBs, t he small

|l evel GBBs may be subjected to |l ess oner o
in terms of proportionate reduction in n
hand, anot her group of st bakemhetl dewos t o
requirements should be the same for all k
GBB. Anot her view received in the consul

tiered structure based on tR®l sCralfeorof<loyp
states for fainriRsst k@lmneper every subsequel
Rs5 Cr for >15 states i.e. at nat.i2amal | e
Cr per every subsequent Channel) may be
o f t hought was that the net worth requir
ther e, so that only serious players coul

suggested that a reasonalblré hr dbgeui mpoesret. o

6Regarding Performance Bank Guarantees for

c
O

mitted that PBG for REB®B, 6880ul Ansasasndc i
i ned t hat t he Nati onal l evel GBBs ma

gul atory provisions as SBBs, the small

ﬁ
® d T

vel GBBs may be subjected to |l ess oner o

>
—

erms of proptirdmoinmatPBGedaqui rement s.

nd, another faction of stakehol ders opi

-+ O >
> SO T 9

0]
-
< & ®» O @® O

uld be the same for al | broadcasters
views expressed during the consultat
| d stRahdCr f or <R$2 sGratfeosr; >15 states.

c

kehol der opi ned t hat t he i mposition
rantees on GBBs ;s cwahloe haanvteo lssampaeld ont ent &

e Il imited financi al resources to meet

n

uitable. da4aie awviblrden on them and sugge

not be any provision for iIimposing PBG.

6Wi th respect to other regulatory provisioa

GBB operating at state | evel , | sgtheucsht aker
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regul ations t o support smal | er Ahayers
associati on s utghgeerse eids ttih@atdi fference bet)
channel , regi onal channel , state channel
and accordingly there should be none for
separate regulatory -pevel siopres atbons.t aOn
vi ewseirveecd was that no fees should be | ev
(SBB or SGmB)d.ard and univer sal regul atory
applicable across pdadgtfeoersns and broad

2. 6Bnot her school o f t hought was that t her e
category of the GBB at state |l evel, t her
nati onal GBB, thus the charges applicabl e
applicable to all/l GBB. Statehwi masGBBr oa
regul ations and other requirements. One
during the consultation prangBB, waantalaso
be vertically integrated with a DPO.

2.606ne of the views expressed was that sett.i
|l ow could incentivize broadcasters-to miocg
based medi ums, thereby creating a cCompe
satellite broadcasters. Fukt her, GBBgubkabo
I mpose a restriction on vertical integr
for SBB. Specifically, wvertically placed
hol ding no more than 20% of the shares i
received waesegtuhatt or y provisions for GBBs
with those for SBBs.

Analysis of the comments and views of the Au

Annual Authorisation fee

2.6The Guidel@mleisnkKiomrg and Downlinking of S;
Channel s in ®&pmwrdeisac,r ib022an annual per mi ssi ¢
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Under these guidelines, SBBs aRe7chakiged
per channel annually for both uplinking
Rs2 | akh for umRIsbnkiakdép &dwd downl i nking.

2. 68s mentioned earlier, the Authority is o
for GBB should be similar to tGei delaimeevdr
foWpl i nendD@ewnl i nokii lSpat el | ite Tel evision Ch
202020 the extent apploiuenalslead tBa ornadddeeal s.t
Accordingl vy, the terms and c ognudidteiloinnse sc

shoul d be mudagntuesd ndos GBBs.

2.6DBbt is essential to establish a uniform an

endent of the communication medi um
rovide their signals to the DPOsasied. fc
ommuni cation systems. oFhedaryefiosr eqf tthlee Awi
nnual aut horisation fee for GBB per <char
pplicable for SBB i.e. annual aut hori sat
houl d b & Ra k h per channel . Prescribi
ut horisation feebpeh 6BBesnalndf &BBs will
arity and fairness in the regulatory fra
ut horisation fee for GBBs shoul d be a

mul ative fee that SBBs pay for wuplinki

o o0 9 T 9 O 9 9 O O

u
hannel, therebwgmaonsastency.

2. 7Dn view of the @adAboheryity recoAmmmeunalls t h
Permi ssion/ Aut horfiosratGkBa |l FBRsb e | akh per

channel
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Other Regulatory provisions

2.7

Reqg

Ot her Regul atory aspects such as pr oce
performance bank guarantee and security d

subsequent paragraphs.

PBuring the consul teaamea o8t gpkelcelsdser ss rai se
rel atedstosohivartical linnttehgirsatrieognar d, it

noted t hat laisc eanegsreeteme nt f or DT Ho pseerravti ocre s

shall notBrabhdowsting compani es and/ or

companies to collectively hold or own mor
up equity i n i ts company at any time d
Similarly, DTH operators are not all owed

equihgre in a broadcasting and/ or cabl e
Aut hary i s of the view that similar provi
i n the Terms and c¢endAddormshiintgdrnyl @B®r ovi si
have been incorpbeatedms and conditions

Annexur e 111

ul atory fr amelwovixBBf or State

Bn the preceding section, thetAetbBerivi gel
area for GBB may be kept at Meaetnicenalt hleeg\we
i's no need to address the regulatory pro

|l evel , as this issue does not ari se, at t

C. Group 3: Teleport Hub (Q6)

2.7

Bn the consultation paper, the foll owing
rai sed:
Q6. Provisions for teleport/teleport hub exists in the uplinking /

downlinking Guidelines 2022 for broadcaster using satellite
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communication. Whether similar provisions are required in relation to
any hub/gateway that may be required to be set up for distribution of

TV channels by GBBs? If so, what should be the corresponding

provisions? Please elaborate with justification

Comment

2. 7bn r

s of the Stnak@6hol der s

esponse to tahenoadlt chwed Isit saskueehpo | ndedda $

similar promorse@®uisre@ad ein relation to any
may be required to be setel epich@ondlystri bl
GBBs. Some stakehol ders opined that GB <ch
ar e transmitted directly Vi a terrestri a
i ntermedi ate wuplinking facilities. The i
for DPOs is designed toolfarcdBl € htamer ed iss t(rain
Channels) without requiring specialized
many years successfully mahagbdnbhéalks dust
terrestrial methods, ensuring reliable an
Further, no additional provisions for a
ar e required f @r o (GibaBsse, 8r @aad c a srteilnige s on
terrestrial infrastructure t hat has pr o
oper a.tAinoont her stakehol der opined that sin
servers to directly deliver cont ent t hr
medi ums to DPOs f oreldea witthiadmueli o;n toHer ef or
case of @B/Bss,i omis  f or any telepomtot hub
required.

2. 7Bnhassociation submitted that no prescrinp
mandated regarding any technical requirer
to the discretion of the broadcaster, I n
decide according to their busyned$s tmeddle
technol ogy whi ch S suited t o t he br oa
emphasi zed that even otherwise, there is
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whi ch i s required t o be est atelliesvh esd o h o1
channels by GBB. One ofhéehe vVsews wasdt ha
any similar c dGBMBisgindiys aon i ght touch reg
applied. Only minimum applicable provisi

Anot her opini en nwas GBBatoperate -whredred

groubasedmmuni cati on, they are not centr
|l avd except t he |l aw for Nati onal Securit)
gui del ines as applicabl e for cont ent d «

applicable to GBB. The GBB are compell ec
gualdrt yel se face viewer rejection. They h;:
for HD er transmi ssion and hence do not r

for signal delivery as signal formats may

Anot her opinion expressed that similar f
relation to any hub/ gateway that may be
di stributel enichiaomelys GBBs . Further, i n ca
permitted, theduploiwnkiimi ng gui delines 2
be amended suitably to allow for the GBB
can put up a teleport opaselftetepantussi
a GBB can set up its own i nt epramrettyi hsuwel vor
And that the provision with respect to t

moni toring of the channel by EMMC need to

Analysis of the comments and views of the Au

. 78he present Guidel i mend fDownUphknhgnof S

Tel evi @Ghamnel s i n | ndi a, 2022 clearly d e

tel eport and teleport hub and prescribe

their establishment and operation for SBB
. 7TBowever, wGbBbst require uplinking of chan
Il nstead, they will use terrestrial trans
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cellularernet, broadband, fibrebased any

communication systems to directly deliver
2.8Dn the | ight of the operational dis-tinct.i
based broadcasting, the Authority is of
provisions are required to be made, at t
the establishment of hubtfgatewayupe. si mi

D. Group 4: Application of extant Regulations/Tariff order of TRAI (Q8
and Q9)

2.80Lln the consultation papsefror tchoen sfuwadtrlao wiomg

rai sed:

Q8 Whet her the extant Tari ff Order , Il nt
Quality of Service Regul ation may be appl
Pl ease explicitly indicate, i f any modi f
Tari ff Order, I nterconmnmécttiyvomfResguivatcieo R

for GBBs.

Q9. (a) The extant interconnection regul
and OMust Provided regi me. I n case of GE
should be made applicable?

(b) Normally, the cost of bandwidth / any other additional cost involved

should be borne by both the parties based on a mutual agreement.

However, in case the broadcaster and DPO fail to reach an agreement

on costs involved, then in such a situation, since the OMust carr
provision is exercised by the broadcaster, therefore they should bear the

cost of bandwidth between broadcasters and DPOs/ any additional

cost and similarly, since the O6Must pr o
DPO, therefore DPO should bea r bandwidth cost/ any additional cost

involved. Do you agree with the above approach? If not, who should
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bear the cost in both the cases? Please provide detailed justification for

your response.

Comments of the Stnak@8hol der s

2.8Rn response to Q8 of tskemeostsakeopdindeer pap
that extant Tariff Order/ Remguhat somstmayi

to GBBassociati on s udBnmBist tsehdo utl hda tb e
a | ttgohutch regul atory framewor k and
for SBBs

be l evel l ing down regul ations

subj ect

t o main

deregul ation across the sector and wuntil

achi eved at ah é e¢detvahts, Tari ff Order , |
Regul ation and Quality of Service Regul at
t o GBM®mrse tonfe vofewsuch st ankaesh otlhdaetr si t i's Vvi

the extant Regul ations are enforced for G

SBB, ensuring a | evel playing field and
within the sect orf. sAircdt Isé¢ ravkaeshedhithet resx t ant

provisions of the Tari ff Order ,

l ntercont

of Service Regul ati on al ong wi t h t he (

(Regul ations) , 1995 should be made appl ic

extent possi bl e, the chnliusgsamdd®&owr lhien k
guidelines should bttd mad&BRBppl Thabkeshoul
that the content DbROsngs hpawlvd dneodt thoe Ddi r ect

to subscribers through OARATobDherot &&s o anedlti

opi nteldawhi | e t heegalmat ory magmbdwo

applicable to all broadcaster s,

rukni f or ml

for t he

catering to | ocal/regional/ communities on

2.808nt he ot hesrsohesntdakehobdenstdat extant Tar

Order/ Regul anolbersapnalyi ed mut ati s

mut andi s

beli eve t hat t he reach of GB channel s i s

compared to conventional regional

or nat
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-

each is a direct conslegoaahiceze df nathuer ehy
content. Unlike other channels that may h
areas, entire states or t he nati onal I
significantly smaller communfiew,tsoumeadamnade
viewers within a district or specific | oc
and commgpietcyfic content, whil e val ual
audiences, does not appeal to the broader
channels attratbobcahhenhymgemeral |l y does n
on a | arger scale whidhefrembte,i tbhedembhngd
GBBs/ GB <channels <cannot be made same, o]
obligations o f traditional SBBs/ SB chan
bringing GBB eunntderregpurleast ory framewor k wi l
Sspirit and 1 nndratuiwbelis erfo atdltea sTtheerrse.f or e,
tariff order, interconnection and QoS reg
on the GBBs.

8Anot hoepri nireercei ved in the conwausl tabhatwonall
provisions applicable to SBBs should be
consistency, transparency, and prevent r €

GBB being a new scenario should be regul
commer ci al terms may &eampwue amd sihnepiloss b a

|l i censing and registration process as <cor

Besides that, provisions of applicabl e
signing of Interconneftctcamr awgrmesnte nggr, o miud
appl medati s muo aGBBS. GBBs should sign
agreements with DPOs to-destablmi alat ot gat e
reduce disputes, and enhanc®eudggeswdamanr enc
t hat more cali brated approach is required
they are not as well pl aced as their SBB

Il ndia Service Area however may be dealt s
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Comments of the Stnak@hol der s

.8bn response to Q9 of t h® e vceosndshukl et haa |i doenr sp

opi nedadMust Carrybd and OMustsh®ulod i ded
appli daoblGBB.assAciation opined that the s

and the O0Must Provided provisions under |

framewor k, mu s t be made applicable for C
relaxations for smal | GBBs. GBBs shoul
i nterconagceiements with DPOs. This wil/

service, d e mo RAdsitsrcartiemi matnor y practices,

di sputes, thus enhancing transparency wit
casefdi spute between the two, TRAI may i
regttbay provisions, especially for the s
serving | ocal / regional/ communities. Anot
that TRAI regul ations should apply in a ¢
as applicable on SBB since GB&®&I| Icame dpe csti g
except the transmission mode and any | eni
di stortion and till swuch ti me, l i ght touc
the broadcasting sector, the same regi me

GBBs and SBBs to mandntlagwelpapliayi ng fi el d
Views expressed t hat only i n case of
|l i cense/ setf vischeotuthal e a Mu st Carrydé and 0Muc
regi memalhdemppl i cAbbehveirew expressed that W
regul ations become st andarhdinz eadl | a nrde gwn iauv

and | aws would be equally applicable to a

. 8Bnot her stakehol der opined that o0Must Pro

in the regul adii®arsi minnatomry basis subject
facility and resources to make the chann
state. They should be, gwhieahashoghd be die
the provisions mentioned in I nterconnect |

should be subject to availability of spa
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channel availabl e within t he sai d state

counted in the 5% cap of the total channel

.8®n the other hand, some stakehol ders di sa

0 Mu st Carrydé and OMust Provideod regime o

amongst them opined that financially, Gl
advertising revenues and | oaloiviadk sap ousd
narr ower fbiammamdi a@alhi s | imits their capaci
in upgrades, content diversity, or strate
this overal/l i nterest o f DPO and GBB th
Provide' shoul d not be mandat eg¢gi ovems t h
suggesetxeednpti on of GBBs with | imited geo
Provide" obligations awmsd airntnrgo dneccthiaonn sanfs
"Must Carry" provisions to ensure fairnes

.88®n the issue of bandwidth/ any additional

and 0 Must Provistsene wseéeagkmdol der s agreed
suggested cost sharing arrangement. One s
normally the <cost of bandwi dt h/ any ot het

should be borne by both the parties basce

However, i N ocaadscea sttheer barnd DPO f ai |l to rea
on cost s i nvol ved, t hen i n such a situa
provision is exercisedebgfohe bhewdshoestkbk

the cost of bandwi dth between broadcaster
cost and similarly, since the ©O6Must prov
DPO, therefore DPO should bear bandwi dt h

i nvol ved.

.80n the other hand, many stakeholders dis

cossthari ng arrangement . One of t he fac
stakeholders expressed that the right to
commer ci al terms should be avaihloabdeer swi tt

Therefore, GBBs being smal | i n si ze, s |
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2 .

regul atory burden and should be all owed t
commer ci al and regul atory forbearance. On
during the consultation process was that
ot her additional cost rehaneeélt anglroakcing
said channel to DPO should be borne by
bandwi dt h fomgdhet rcihbauntnie | from DPO ne
LCO/ customer be bomssesobyabDPOn ApiMuesd t hat
Provide" provisions &RAIpXRretgud fattohre  xtaametw

mandated bfomdahbhbters, the same must be aj]
t oo. However, whil e the same may be uni
broadcaster s, for t he smal l er broadcast e

| ocal / regional/ communities onl yAnotthheert er |

stakeho®luberi tt ed t hat t he content and t h

sharing or bearing of costs. | f DPO despe
bear all costs. | f GBB is desperate to (gEe
cometition, then it wil!/ bear all cost s.

9BAnother view received during the consul t a
costs of making available the channel ti
responsibility of the broadcaster and it
wish to be SBB or GBB.

Analysis of the comments and views of the Au

2 .

2.

9As mentioned earlier, the Authority is o
framework of GBBs should be similar to ¢t
sat edblaisteel broadcaster s, to the ext-ent ap

based broadcast mo d e |

9Zhe Authority S of t he opinion t hat S L

Regul ations/ Tari ff ,@Qraderb,e ass sraehgbuoibrfecdg r
gui delfiome G8B8MBmwsot i fi ed hy the MIB
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E. Group 5:Use of alternate  communication medium (Q10 to Q12)

2.9Bn the consultation papsefror tchoen sfuwadtrlao wiomg

rai sed:

Q10.In case a SBB wi shes t o -baswedch 1
communication medium to deliver its cha
be trreggul atory framework, in such a scen:
Q11 | n case a GBB wi shes basedwi t ch
communi cation medium to deliver i ts ch
should be the regulatory framework, in s

Q12. In case a broadcaster (SBB/GBB) wishes to use both satellite and
terrestrial transmission technology to provide their channels to the
DPOs, what should be the regulatory provisions for such
broadcaster(s)? Should they require separate permissions and pay
additional annual permission fees, processing fees, etc. for the above

scenarios? Please provide detailed justification for your response.

Comments of the Stakeholders on Q10

2.9Bn response to Q10 of tshoanec st saklethaotl idoerr sp @

that Regul ations r esltaitlilngdetvoe | ®BB nagr ec o mp a

mor e established SBB regul atory regi me
regul atory structure has been built t hr
consul t.aRurotnhser , all owing a SBB to entir

terr edtasiedl communi cati on medium could ris

established principles, potentially allow
regul atory obligations designed tid ssaf e
stakehol der s. | f any SBB, I s willing t o

communioat then he should be subject t o

GBB regul ati onst,hesechshasl d not be any
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2 .

2 .

measurement/ rating for such channel by th
ensure that regulatory framework i s not
the SBB.

9Bnassociation exfprSeBsBs ehdavtihnagt obt ai ned per m

the Guidelines for Uplinking and Downl in
Channehslnnd2&@22 wishes to switch to GBB n

channel/ channel to DPOs, then since as an
to operate nationwide, therefore, no addi
i mposed on such SBBs. However, suctho SBBs
i nti mate MI B/ TRAI, say at | east 60 days i
terrestrial c omanduind m(ag )i orf or providing P
servi Bemi |,arnloyt her view received during
process was that I f an existing SBB wis
communicati on to distribute one or mor e
addi tional obligations or fees shaouded be
broastar is already authorised to operate
notify the MIB and the TRAI at |l east 15
any terrestrial transmission medium to pr
9Bnot her association opined that in case ¢

noisat edblaistea communicati on medi um to del
channels to DPOs, the process for operat

GBBs should apply to such SBBs as well

9Anot her view that emer ged amastghsatt tthhee s 1

regul atory framework for broadcasters d e

satellite (SBBs) or through terrestrial (
for compliances relating to usage of spec
ot her regul atory requicroenmpédntasncea naovli udci ng@
Regul ations, should be made applicabl e.
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2. 98nother view amongst stakehol ders was th

all owed to switch or operate both medi ui
per mi ssions and compliance. | t was f L
broadcasthemusnaedti fy TRAI / MI B 30 days bef
medi ums and introduce a nominal addition
based on operational scale. Antbéehermesake

be one single regul attohheg ir g iereiy facosh eh e nc e
to anowihlelr not ari se as eadah phbrcdka dacnads tcehro
best signal delivery method for itself as

audi ence

2.990ne of the opinions received during the
i n a situation where the SBtBot we sIG88 t o
mechanism to deliver its cachammel sneo®dg hte
i nti mate MIB and TRAI to t hoifmi reifrhemt6@Gnd
daysh® channel twiilslttoegealt i ts terrestrial

andhe gr oruencdee y@i pment at the DPO | evel
changes will have to be /dowrl iinkki nlge 202
guidel ines, TRAI wi || have to do the n

regul ations and t he QOS regul ations.

di fferentiation in the costs/fees to be
wi | | have no financial fiempl igaitntonoffr @
Furthermore, the SBB will hawe ith@g dUurcreenrsc

and go through the required process and
case the SBB psaesyateheport then it wild.l
certificatitehepoom that the channel tran:

di scontinued.

Comments of the Stakeholders on Q11

2.10I0n response to Q11 of tnMopestcods akbhehol der e

opi nteldat the regulatory framework as app
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apply to such GB8a8gtahse sweealkle.h osb cher s pi ned
t hat i f a GBB wi shes thoa sewi tcconrmmum i sat ie
medium to deliver its channels to DPOs, t

based broadcasting rules and r eguwlsatdi ons

broadcasters -®drmadedatedlsiningteal | become app
Consequently, any GBB-bmeswidndg rtam sgmd tsesli loint
need to adhere to alll applicable }icensi

related obligati oprét |-btahsmetd dberfoiandec assati ng.

ot her stakehol ders expressed that in cas:
to switch taseat dlrloiatdeasting, then it ma
a GBB to intimate MIB, say at | east 6 0
necessaranccelse/aprer mi ssi ons as applicabl e

and other DOT depart ment sr.ecCneveaf dtuhre nop

consul tation process suggested that in c:é
sat edblaisted communi cati on medium to del i v
DPOs, then they should be treated as SE

provisions of SBB brmadceguiagi corud es hau

applied to those GBBs.

2. 10Alnot her view that emerged was that I n a
wi shes to move to SBB, itowi | have to i

permission for setting up a teleport or

tel eport service provider. Subsequent t o
have to move to WPC formalities. The ser:
during transfer/transition there wild.l n

services to the DPOs.

Comments of the Stakeholders on Q12

2.1012n response to Q12 of t se0 me o rss walkteahtoil adre
opined that SBB can be all owa@GBBoamar al l

Vi oversa. adAsociation opined that to mai ni
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SBBs and GBBs, there should be |l evelling

while moving towards deregul ation across
i s -rdeegul,aatldd broadcasters should be subj
touch regulatory framewor k, any broadca
satellite and other transmission technol
comply with the regulatory provisions fo
and phecess for operatingSamethakhelkrd|l deonrs
exXpr essebd otahdactast er s mayg be ppemate both
and GBB simultaneousl! vy, provi ded t hey
per mi saubhsati 6or bot h -bsaasteedl lhirtreadcasting
groubadsed broadcasting as well as obtain
bands for satellite operations and/ or t
from WPC/ DoT. Broadcasters mu s t ensur e
obligationehsohdrteach transmission medi
One of the views received during the <co
therpoiseed for any separate guideline ol
regul ation will work across platfor ms.
2.1038n the other hand, some stakehol ders or
all owed to parallelly opweragsae. akhayn &BBr a
t hat sabbreddddesting is a primary medi um
terrestrial transmission would be an addi
GBBs terrestrial transmission i S the s«
Equating SBBs and GBBs under the same r ¢
thetrsuctur al and functional di fferences
channel s (i . e. channel s avai lreebslter i aln|
transmission) and SB channels in terms of
scal e, reach, service arddaeard or arrgetmmed a
broadcaster, wh o i s already providing
transmission to DPOs, Sshould remain as
all owed to parallelly operate as GBB. TFr
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type of Broadcaster should not cCircumven

framewor k.

2. 10Mnot oegn ni on received during twhaea hcaotnsiunl t a
case for some reason a channel deci des t
broadcasting that is satellite and terres
new permission from the MIB. One channel
on two mediums. Furtheklt,hathe thadaeel awe
for both the channels and wil/l have to
authorities for both distribution medium
i nterconnect nordms ,nomursst apr ewir t he ext ant
The stakehol decerassedec how TRAI wishes
chanmehlet haesr one or t wo Tchhea nsitedlsehol der f
mentioned oghatally they shoul d be two ¢

channel having its own pricing.

2. 1000t her opinion received dur iwags lhtate icrons
l ine with the recommendation of the Gove
doing busi orees sNabridonLi canséengle permi ssi
both SBB and GBB to provi des htohuelidr bceh agn nveel
The annual permi ssion fees, processing f
should be higher than SBB/ GBB per missior
have to fulfil all the terms and condit]i
't would ensure that whml yarseeraibd es t pl dyeer:

with those terms and conditions would re

Analysis of the comments and views of the Authority

2.106t is pertinent to notaut hsedti oS BoBpse raartee aal1
the national | Guiede ldimdeesUptl @k i Digwn!l i nki nc
of Satellite Television. Clhhainsneilmspliine sl ntdh e
have been granted permission to deliver
across the country, uti | i zimedi ssantGa lvleint e
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their exi st- egaeuhtahsa toingrne Aut hority is of
in case a SBB wishes to, switch to terre
for the samehehanthety may be permitted t
permi ssion from the Clemtsruac h CGcoavseersn,metnhte. A
i S al so of t he view that S o0ome fees m:
administrative cost s, ensure | evel- playi
serious plnaycearfse.s wi tfohicmngsatemmubiecati on
medi um terreshei alyt bey rmgui rreadd diot ipoarya la

nowefundabl e profceRs.i nHerd ptemowchama el

2. 10S7 mi | airnicya,s e a GBB wi shes to -Bwseéedh t
communi cati onpf omedtihuem samehehAannlkedbdbrity is
view threatenti ty may be permitted to do so

I n such capuaes,ty oFfPAXCel yaulthhori sed satelldi

used amer mi ssi on from WP C wi ng of D
Tel ecommunications, Minisftary wse Commaume ct:
shall be required to be obtained by the
entity along with payment of applicabl e

2.10l18h case an existing GBB/ SBB wishes to use

medi um than the permitted cfoonmuhbheatsiame

c hannie.leg. a SBB wishes to use terrestrial
i n addi tion to satellite medium or a G
medi um i n addition t o terrestri al comn

aut horised entity shaadldli th eo nlail alplreoctes sp ay
applicable annual &altdorgsmmiitonsdceerity
both communi cati on medi um separately, a
there may not be any additionaebuPB&mant
ofnewor mals t he s ame bcehiapngnrenti fibsbrdoadac agt

overadditional medi um.

2.10MPhe Authority is of the opinion that in

thbroadcasatyerbe asked to pay addiatnidon al
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applicable annual authorisation fese for |

separatrelgr,der dloeweleapleaying fiedbwl wnd e

the serious players who want to provide

both terrestriadlase&ndd ts amnaImli istseeocetko mbdi um

the permiast borsi .slat imansse no additignal fe

t helmnmroadcamayrsake permission for addi ti

medi um even i f they ma$i nokeacleritthye dames

i s

l i nked to annual aut hor i slaitn koinn gf eaen di

downlinking gaerdébreeshet Authority is of

the broadcaster may al so be requsifrord t o

botthheommuni cati oss eneadr autme | y, aksovaewdri,cab

there may not be any additionebuPB&mant

onet wast hhe s ame bcehiapngorenti fibsbdoadicagt

overadditional medi um.
2. 110n view dfheabAhauteh,ori ty recommends that:
(1) In case a GBB intends to switch to or additionally use,

satellite -based communication medium for the same

channel:

(a)fhe per mi ssi on hol dent attyhomayy edbe
permitted to do so wit/haugrhioari smdri oin
from the Central Government.

(b)) n such <cases, capaB8PA@e odutohnolryi sleh
satellitbe ssaIpearmd ssi omlse amafhacre s
spectrum wusage from WPC wi ng of I
Tel ecommuni cati ons, Ministry of Comr
be required t o be obtained by t
hol der/ aut horised entity al ong Wi
applicabl e fees.

(c)n such a situati on, t he val i d
permi ssion/authorisation shall remai
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(2) In case a SBB intends to switch to or additionally use,

terrestrial communication medium for the same channel:

(a)fhe per mi ssi on hol dent attyhomayedbe
permitted to do so wit/haugrhioari smdri moin
from the Central Government.

(b)) n such a situati on, t he val i d

permi ssion/authorisation shall remai

(3) In case an existing GBB/SBB intends to use additional
communication  medium other than the permitted
communication medium, for the same channel, i.e. a SBB
wishes to use terrestrial communication medium in addition
to satellite medium or a GBB wishes to use satellite medium
in addition to terrestrial communication medium, the
authorised entity shall be liable to pay additional processing
fee and applicable annual authorisation fee & also submit
security deposit for both communication medium S
separately, as applicable. However, there may not be any
additional PBG and any additional requirement of  net worth
as the same channel is being permitted for broadcast ing over

an additional medium.

F. Group 6: Regulatory framework (Q13 and Q14)

2. 11lln the consultation papdro,r tchhe sfudelrlad wiomg
rai sed:

Q13 What should be the Regulatory Framework/Guidelines for
Ground -Based Broadcasters vis -a-vi s 0 Gui del i nesandf or Up

Downl inking of Satellite Television Cha

provide detailed justification for your response.
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Q14 Whet her t he exi st

uplinking/downlinking

related to satellite
Based Br oaodrc adsot érhey need
of t he opinion t hat

uplinking/downlinking

comment s wi t h reasons
addi ti onal
Broadcasters

stakehol ders must
Tabl e 1

amendment

The
i n explicitly [
and/ or

reason/ full justification

any

(sepbtonditioban(s) ]

provi de
ndi cat i
additional

for

provisions
2022,

communi c &t bo-nd,

guidelines

modi fications
guidelines 2022,
t hereof on

r-Bgeaeded

t hei
ng

-Based Broadcasters
Tabl e 1: Format for stakehol ders?éo
i n existing uplinking/downlindiasgd gui d
Broadcaétesert Tabl e)
S | Clause number Provisions of the Amendment/ Reasons/
no | of the existing existing uplinking/ additional full
uplinking/ downlinking guidelines provision(s) justification
downlinking (2) (conditions for the
guidelines and/or proposed
Q) restrictions) amendment
suggested by (4)
the
stakeholder
3
1
2
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condi ti on

suacatbhnda mend

respo



(Note: In case additional provision(s) (conditions/restrictions) is/are proposed

column (1) and (2) may be left blank)

Comments of the Stakeholders on Q13

2 .

2.

11l2n response to Q13 of t 'seo me o s walkteahtoil adre

opi ned &uhatel i nes f oandUupbDowrkliingki ng of S
Tel evision Channeétsshoiunl dl nndoita ,be2 0a2p2p |l i cabl
Some of them opined that as GBB&s are nc
technol o@yi dehenes for Uplinking and Dow
Tel evision Channel $arien dotdi appl2ioabl e t
however, few of the provisions which <ca
downlinking guidelines for creating a se,|
be | ooked upon.reul atreamewtom& f or GBBs st
consofstCdalelleviAgEtomnc!| woché mgdgme tPEso,gr a mm

Codand Advertising Code prescribed by M
emerged during consultadn oS\ Bbgaotchdeesi was t
for Uplinking and Downlinking of Satell
I ndi a,0bz202pplied and on GBB the relevant
Tel eviAscitonand respective I nterconnect, Ta
prescribed by TRAtabesampuaerdiesegi strati
process mayaesbeni | ar through BroaGBRSt Se

shoul d apply for registration to MI B a

registration subject to the eligidnlity,
opportunity of being hearFdir tbheefror e t hree
regi stration/license should be wvalid for

sending appropriate reports to MIB and T

11383n t he ot her hand, another group of st a

@Gui del i nes foandJpDbwhl ngki ng of Satel i
Channel s i n I6nbdei ma d ea20p2l12i cabl e wi t h nec
amendment s/ modi ficaAnoas s b od pitBiBdin t al |l
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t h

eel evant provisions of the Uplinking a

should be made applicable to GBBs as the
Provisions specific to ssahtoeulbleli teex cd aardrauwdn i
Such guidelines for GBBs coul d be r
Upl inking/ Downlinking Guidelines by S u
nomencl atur e of t he guidel i nes. Anot her
consul tation meprtocoenss t hatagrebkbeywith TRA
recommendati ons on t he "Regul atory Fr e
Services" date®d, N2WelmMherwherei n TRAI had
foundati onal framewor k fbarsede Buloatdicmgt &
(GBBs) in India, considering the fact t ha
i nevitably competbeaswidt broatdelalsittee s . The
regul ator must ensure that a | evel pl ayi
the | ower capsoalatrtedtwibalseglr umddcastin
i's essential that the regulatory treat me
of s atbealsleidt ebr oadcasters, e xrcol vui dsiinogn so ntlhya
ar e satellite speci-basedobrtohaadc asdteels| ia
unduly di sadvantaged. Anhaas $wheaihaimeoigeompgiet
of GBBs, whi ch utili ze technol ogi es S
broadband, and cable/fibre for content d
eval uat e as t o what amendment s ar e re.
Gui del ines for Uplinking dndTedewnlsi mkir
Channel in I ndia, 2022, to accommodate
model . Thehreef oegul atory framewor Kk for €
aligned as far as possWmll ien knii ntgh/ Diolwen | e ik
gui del i nes, with necessary adjustments |
certain caveats for smal l er broadcaste
| ocal/ state/ community | evel Amnot Easme of |
that emerged advocated for a | i-ghsdsed ouch
Broadcasters seeking permission to broad
fowsn ates since they are not as well pl ac:
Further, regul atory FramewbB kW/i-Gui del i nce
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60Gui delines for Upl inking and downl i nki
Channel s i n ©omadyi abe 2k0e2@t on similar ter m
t hat ar e going t o apply for nati onwi de
Furthermore, the regulatory framewor k mu:
regarding the mode of transmission, spec

not be alpeplfiocrabarsceBindadcast er s.

Comments of the Stakeholders on Q14

2.11l4n response to Q14 of t 'se0 me o s walkteahtoil adre
opi ntedat the 6Guidelines for Uplinking ar
Tel evision Channels in India, 2022 be mad
exception to satellite asspsecdiraitm grh ad/pisn eoc

the sector salsowhavhkeolteo warredgsuldeet i on -and a

touch framewor k. Unt il such ti me, t he 1
Uplinking and Downlinking Guidelines, e
satellite communi c &tBiBen s htolhudtd dev enramde ap
to GBBs. One of the vicewsubkbkpteesegrooes
that one regulation, one set of rules fo
applicabl e.

2.11®h the other hand, another opinion recei
process disagreed with application of 't he
downlinking of Satellite Telewtei GBBChan
and submitted that there is no compariso
all the provisions of Uplinking and Downl
applicable to usage of satellite technol
GBB. Hence, none of t hwei daloivi ess osnhso wlfd t ahy
GBBs.

2. 11% me ot her st akglgelsalpepdisi cat i on of O0Gui de
Uplinking and downlinking of Satellite T

2022wi t h certain modi ficationsi.nclThhedes e

64



conditions fruwerl mitsehi ntgo o f application, gr
i ve telecast by a news andi vceurupelnitn kaifnfga i
an event 4dmews m@mom current aplfian krisinygcehoafn ne
event by a foreidheyhameneéel pinfedlrca harne f e\
ot her provisions that would not be appli
tel epterlte/plourbtpur chase and use of DSNG/ SNG
change of sat edhlaintgee/ tienl emdretg,oiny i mat cbann
regarding change i n shar etooled igimgecpatt e
invest ment , remittance,oft rfamrsdiegn od x gphea my
atelevisioonrchahnteeloegvi,si onf accrh amineewisng onl

foreign countries etc.

Analysis of the comments and views of the Authority

2. 11A%s mentioned earlier t he Autamorenaybliisngo

2.118

framewoiGk oudhh sed Broacawpshersreated so t
service providers ar e abl e to reap t he
devel opments. The choice of technology t
to provide its channels to the DPO may be
Accordingly,stMdBl imaly & regul at@Gr gu+4id amew
based BroaddaB®Bt)er sThi s framewor k shall

@Gui delinegpl ifrokeinndpownl!l i nkiShag ebf i te Telev
Channels in &dnwwi adrhs @Y adaptaGronseadfor
based Broamodslting

Accordingly, the Authoritegrims afdtbdendi e

f oiIGr oucdsed Broadcnashkiems wi t h the®r Gui d

Upl i nlainmdg downl i nking of Satellite Tel evi
2022s6houl d be as per Annexur gr antl oMh i c
per mi ssion/ authorisation, |l i ve tel ecast
channel , l' i ve uplinkingew$ andewventebly a

channienlt,i mati on regarding chang,d oirreighmar e
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direct investment, tftauansiher iosfattapl eenvmissisoino

c h anneetlc

2. 11Rurthetrhe Aut hority i s fafnatnlce avi ewa rZzahmett et
processi ngwdreteh, npeetr bankagoarantee and s
depooifGrouased Broadcasters shobhhd be

specified f-basesdat Bt batdteasters i n t he (
Upl i nlkinmDpown!l i nk$atgelolfite Television Chan
2022.

2.12I0n view of tthree Aailidhwea,ity recommends that:
a) The terms and conditions for Ground -based Broadcasters
(including definitions, annual authorisation fee, permitted
communication medium, etc.) in line with the Guidelines for
Uplinking and downlinking of Satellite Television Channels in

| ndi a, shal2ob2 ds per Annexure lll.

b) Ground -based broadcaster s shall intimate about primary
language of their television channel and sub -genre of every non -
news channel (as per Telecommunication (Broadcasting and
Cable) Services Interconnection (Addressable Systems)
Regulations, 2017  (as amended) notified by the Authority) while
applying for  permission for each channel. The Authority also
recommends that the information so received by MIB  may be
displayed on Broadcast Seva portal so as to enable the

distributors to arrange each channel in EPG accordingly.

c) The Authority reiterates i ttaseofPang mmend a't
Business in Telecom and Broa@uasy i ng S
2023 to the extent applicable to Ground -based Broadcasters
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G. Group 7: Other Issues (Q15)

2.12l1ln the consultation paperconsel tfaotlil onwi wa

rai sed:
Ql5Stakehol ders may also |Iike to provid
other issue relevant to the present cons

Comments of the Stakeholders

2.1212n respomesest akehol ders opined that ther e
t hpayTV.industry by ¢€loeramudcqautiitoaybi afel i nes
for OTT Pl atfor ms, whi ch are <dasedg si
Broadcawotrer di gi t al Distribution Pl atfor
stakehol ders al so opi ned -Tthidaotp n(uOiTelr)o u ¢
pl atfor ms, such as Yupp TV, Samsung TV F
Pl ay, Di stro TV, Patchwall + (Xiaomi), an
deliveriMgchawmerells to consumer s. These ¢
operate outside the regulatory scope of
Guidelines (2022 and 2023 amendment s) a
(2023), wunlike traditional DPOs [Bhich as
| ack egul atory oversight could create an
Pay TV opelrhaet ogtsakehol der imgienetdhetsheatOTs
platforms function similarly to a "" Gene
they should be included in the definitio

regul ations.

2.12@Bne of thecwiewvesd i n the consul tatthath pro
there is no regulation on OTT functions
are distributing the content as GBB. I n
coll ecting the asamei mgnsbatwwn (|l ive on | i1

and distribute the said contenthadannGRBRB. i

di scriminati olnevaedd prdaryi ng field i n t he
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2 .

2 .

2 .

therefore, advocated fogui dieé if deosr MUl Ta t i

Pl atforms, which are acting similar to a

12Mnot hetrak e h orladi esre d concerns over t he cC ol

provision of,atshet hseerbviigcgeesst i ssue,aisn t he
t hearferequent disturbances in the continu
whi ch happen due to natur al reasons,

authorities etc.

l12M association opi ndasadat GEr oamannel s di

Pl at f or m Service channel s of SSRGSl | anhd

channel s. The association advocated tha
separately identified for at | east 3 yea
new type of channel offering, ensuring c
Further, GB channel st solfo DIPAD maatc kbse upari | |
on par samidglidaisteed channels in al/l respect
transmi ssion mode) . The Guidelines for (
should be amended to include GB channel s
for GBBs. Fur tBhse rsmhooruel,d ShBe al |l owed to of
their channels in GB. For example, an SD
as an HD channel under GBB, or Vi ce Ve

respective criteria. Both SBB and GBB sh
l' i ve wupl i nkringr winthi mati on to the MIB wi

Sedrfegul ation principles should apply to

12not her association submitted that whil e
framework for GBBs, there should be si mu
regul ations for SBBs as wel |l as distribut

regul ation of the entire sneoterd,edwlgirolwt vai
for alll stakehol der s. One of hathedibwemi on
| ower capital costs adsaceidatbad awictalst g mgu
of fering comparable viewing experiences I

regul atory treast memdat mo fbraGatde lblriotaedc ast e

68



excluding only those provisions that are
rel ated regul ations such as MI B0& s Pro
Advertising Code as well as TRAI 0s reg

Il nterconnection Regul ati ons, awnlda ttihoen sQu a

and its principle of Must Carry, Mu s t

GroufhdseBr oadcasTle sst akehol dheea mMmead ks et o t

proactively formulate clear and equitabl e

services, to ensure t ot atohe laaw rempioms
technol ogical .advancements

Analysis of the comments and views of the Authority

2.12D0uring the consultation process, s ome

[
<

i ssues relatdédtdtopo (OT&) ser vi ceuwp paonrdt eFdr e e

Streaming Television (FAST) channel s.

OTT Services

2.12W8i th the growth in broadband pe@&fTrati o

services have become available to consuil

definitions of OTT are as foll ows:

a.l T-U Recommendati on DBRZe?2i pes/ DaT9 pns:

oover -the -top (OTT) : An application accessed and delivered over
the public Internet that may be a direct technical/functional
substitute for traditional international telecommunication services.
NOTE 06 The definition of OTT is a matter of national sovereignty

and may vary among Member States. o

B8 Sourcehttps://www.itu.int/rec/T -REED.262201905I/en
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b.The DoT Committee Report on N¥t Ne ut
classified OTT services into two group
0 ( OTT communications services & These services (e.g. VoIP)
provide real -time person to person telecommunication services.
These services are similar to the telecommunication services
provided by the licensed telecom service providers (TSPs) but are
provided to the users as applications carried over the internet using
the network infrastructure of TSPs. Essentially OTT
communications services compete with the services provided by
TSPs riding on the infrastructure created by TSPs.
(i) OTT application services 9 All other OTT services such as media
services (broadcasting, gaming), trade and commerce services (e -
commerce, radio taxi, financial services), cloud services (data
hosting & data management platforms/applications), social m edia
(Internet based intermediary applications like Facebook, YouTube)
offer services to end -users using the network infrastructure created
by TSPs but do not directly compete with the service offerings for
which the TSPs have obtained a licence under the applicable law
i.e. the Indian Telegraph Act, 1885 . 0

c.The dr aft 0Broadcasting Services (Reg
was I ssued by MI B o@mublG.cllc.onGGad tfactri on,
t heOvetrh-eop broadcasting serviced or (
servasebdbol |l ows:
o(y) -thedtvep broadcasting servicebo or

serviced6 means a broadcasting service

(1) made avaiddemaedomwmr | ive to subscrib
l ndi a, and

(11 Wwhere a curated catal ogue of pr oc
| i censed to, or contracted to be tr

1 https://dotws.cdot.in/sites/default/files/Net_Neutrality Committee report%20%281%29 0.pdf
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over the internet or a computer resource, not being a closed

network; and
(iiwhere additional har dwar e or soft
thereof inctopox,g @r skkangl e and sof

may be required to aesmagds daedteerntsi c
or viewing devices,

Provided that OTT broadcasting services shall not include a social

media intermediary, or a user of such intermediary, as defined in

rules under the Information Technology Act, 2000 (21 of 2000) or

such other entities as may be notified by the Central Gove rnment;

Explanation: In case of OTT broadcasting services, the person

responsible for ensuring compliance with all requirements under

this Act shall be the operator who makes available the programme

or content and not the network operator or the internet s ervice

provider. ;o

FAST channels

2. 12WRAST channels are new introduction and
regul atory framewor k. Common industry peé
form of streaming that delivers progr ammi
or tradi tliPART cTivannel iI's also referred
programme that i s shown on a set timetabl
broadcasters, equi pment providersi®and er
FAST is not l'imited to Iive TV channel s
demand content . One can view FAST conten
at no subscription fee. The providers of
ei ther devel oping their own Sppwi tar S

equi pment manufacturers to have their se

15 https://www.cnet.com/tech/servicesand-software/fasttv-what-it-is-andwhy-it-shouldmatter-to-you/

1/ al NBLERNI 2y We¢NBYRa YR RSOGIMADLIESHBDOSHNG SHEHL SIamyiD |
https://www.acma.gov.au/sites/default/files/2024
12/Trends%20and%20developments%20in%20viewing%20and%20listening%202023%E2%80%9324.pdf
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2 .

2 .

2 .

d

i stribution of TV channels on FAST seem

TV channels by regul ated Distribution PI

Comments of the Stakehol der s

13uring the consultation process, some st

t
g

he biggest regulatory challenge the ind
overning the OTT aggregators and the O

Maj ority of the Ilinear channreeé gyl antheidc hb

d

ownlinking guidelines and the TRAI &8s r e

avail able on the OTT aggregator applicat

c

c

hanging the pr agdanme bmgi xdoi ng so, OTT

|l early circumventing the present regul a

138t akehol ders further mentioned that 0é <

Samsung TV Plus, Vodafone Pl ay, Tata PI
( Xi aomi ) , and LG WebOS (upcoming) are
consumers, which, in many cases,peppfears
existing Uplinking/ Downl i nfkNiorvg 2¢@Wwi2d e’ iintes
subsequent amendmeMar dlat2@224& | PTV Reg!l
datedhSlegp 2023. These services, unl i ke t

seem to be subject to the s atmentriead ulyat
di storting | evel playing field for Pay T
practically operating as a GBB and theref
definition of GBB. We, therefore, bel i ev
framework and t he ufl@antohgyomirmgneweewg k for G
necessarily bring clear guidelines for |

OTT platforms, which are circumventing t

13%0me stakehol ders raised concerns regard

Y
t

d

roliferation of FAST channels in India.
hat the unregulated growth of FAST chan|
i sparity with respect totnihrutriegn!| ad egdy s
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2. 13T3h
cCo
s e

S e

nce, it iIs posing a significant busi nes:s

akehol der s suggested i ntroducing a c
amewor k t o cover FAST channel s comp
oadcasters.

e Authority noted that OTT is a wider

mmuni cation and OTT application servi
rvices. The issues raised in respect
rvices need a wider examination.e The p

mited to the current reference of MI B

media services raised by the stakehol dei
present consultation.

2. 13However, the Authority noted that FAST <ch
t hey are streaming TV channel s, are qu
broadcasting. The concerns raised by the
and unregulated proliferatlimadiafl eFaAdSiTn gc |
regul atory disparity, thereby affecting
to the regulated traditional broadcasti
examination. Therefore, MI B may | i ke to
channel s, which aiplpaerart a ot rbaedistiinon al br o
compliant with extant guidelines/ policy
is a need to bring any additional policy
to bridge the gap, I f any.

2.135n view of tthe Abtolver,ity recommends t ha
examine whether FAST channels are compli
gui delines/ policy framewor k. | f necess
necessary policy guidelines for such chan
TRAI
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2. 13Regar dirneggquent di sturbances in the conti
cut s, it may be noted that operational a
medi um need to bebythkesmecareeoproviders

through appropriate Ser.vice Level Agreem
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CHAPTER IlI
SUMMARY OF RECOMMENDATION

1The Authority recommends that

a) The t er ms oBroadcaster o, OProgr amme ¢
Net wor ko, Olsetl e | Bridaedcasti ngo, -based Gr ound
Broadcast iTegror,estor i al Communicati on Me d

0oGr ound i nf r asshaould lkaveuhe Blowing definitions:

0Broadcédsmeans a person or a group of
corporate, or any organization or body who, after having

obtained, in its name, permission/authorisation from the

Central Government for its channels, is providing

programming services;

oProgramme 6 means any audio or -wswabkual or

content, sign, signals, writing, images which is transmitted

using a broadcasting network, and includes but not limited

to -

(i )exhibition of films, features, dr ar
advertisement and serial s;

(ii News & Current AVXYefwasi r& ,CuNornent Af f a
educational content ;

(iiahy audio or vi swiaduaolr laiudei oper f orr

or presentat-reacondegreontent ;

and t he e X p r Rragamnang Gervicebo shall
construed accordingly;

oBroadcasting Net wor ko means a syste

transmission of programmes, and provision of broadcasting

services;
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b)

0Sat e lblaisted Broadcastin

programming services using satellite

go me

-based communication

medium for delivery of channels to the distributors of

television channels

0 Gr o ubaskd

Broadcastingéd

means

programming services through terrestrial communication

medium using ground infrastructure (other than satellite

based communication medium) for delivery of

the distributors of television channels :

oTerrestr.i

communication medium using

includes but not |

etc.)/wireless

channels to

ans

pro

a l Communicati on Medi umbéd

ground infrastructure, which

imited to wireline (e.g. cableffibre,

(e.q. cellular/microwave /Wi -Fi

etc.)/internet/cloud or any other equipment/system other

than satellite medium :

0Ground [

nfrastructurebo

means t

comprised of communication network nodes (e.g. switches,

routers, servers and/or transmission systems, etc.) and the

means to connect th

underground  cabl

em (e.g., wireline  (cable /fibre including

e [fibre, etc.) or wireless (e.q.

cellular/ microwave /Wi-Fi, etc.) /internet/cloud, etc. for the

purpose of communication between two points.

I n |ine wi

Framewor k

he f ac

th the AuthorityBegulaobommgnd
for Pl atf or m t8\eorvei ntbeesrd 2d0altde d

the Authority reiterates that a regulatory framework for
Ground -based Broadcasters (GBBs) should be established. The

framework for Groun

the framework

d -based Broadcasters shall be similar to

downlinking of Satellite

Tel evi

cont ai nedforUplinkingand 6 Gui del

sion Ch
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d)

for traditional satellite

-based broadcasters, to the extent

applicable to the ground -based broadcast model , duly

excluding the provisions related to satellite communication

medium . Thus,

A Authorization from IN

assignment from WPC wing of

-SPACe and

frequency

Department  of

Telecommunications, Ministry of Communication shall

not apply for  Ground -based Broadcasters

A However, Ground -based Broadcasters

shall be subject to

all other clearances and approvals such as clearance by

the Ministry of Home Affairs, and wherever considered

necessary, by other authorities.

The scope of Ground -based Broadcasters

shall be to provide

television  channel (s) to Distribution Platform Operators

(DPOs) using terrestrial communication medium, for onward

re -transmission.

A Ground -based Broadcaster

communication medium(s), for

may use any

terrestrial

delivery of channels to the

DPOs. There shall be no restriction on the use of terrestrial

communication technologies/systems and the entity may

use more than one such systems, as per its business decision.

Provided that the permission holder/authorised

entity

shall furnish technical details such as Nomenclature, Make,

Model, Name and Address of the Manufacturers of the

equipment/instruments to be used for transmission and

distribution, the Block schematic diagram of

transmission and distribution sys

tem.

the

Provided further t hat the ent

at |l east 15 days

n advance, t o

t
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3.

3.

2The

Fee

3The
(1)

undertaking any siipgmiafdiac amin/ expansi

(@]

hangesn t he transmission and d

(7]

ystem/ network configuration.

Provided also that if a GBBbasne@&nds
communication medium for a channel , ei
or in addition to terrestrial communi
entity shal/l be required to obtain pe
for s a thealsleidtaebcast i ng for t hat sabbanne

cases, the entity shall submit an und
ensure continuity of services to the I

valid interconnection agreements.

The service area for a Ground -based Broadcaster shall be at

National level.

The DPOs can only distribute channels received from SBB and

GBB or their own Platform Services.

Aut hori ty r ecocAmmmeunBdesr nmihsasti on/ Aut hori s a
for GBBRsWallakihe per channel

Aut hority recommends that:

In case a GBB intends to switch to or additionally use,

satellite -based communication medium for the same
channel:
(a)The per mi ssi on hol dent atutyhomayedbe

permitted to do so wit/haupgrhioari smeri min

from the Central Government .
(b)) n such <cases, capaB8PA@e odutohnolryi sleh
satellitbe susaIpermmd ssi ons andf ocrl ear a

spectrum wusage from WPC wing of I
Tel ecommunications, Ministry of Comr

be required t o be obtained by t
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hol der/ aut hori sed entity al ong Wi

applicable fees.
(c)n such a situati on, t he val i d
permi ssion/authorisation shall remai

(2) In case a SBB intends to switch to or additionally use,
terrestrial communication medium for the same channel:
(a)The per mi ssi on hol dent atutyhomayedbe

permitted to do so wit/haugrhioari smdri rmin

from the Central Government .
(b)) n such a situati on, t he val i d
per mi ssion/authorisation shal/l remai

(3) In case an existing GBB/SBB intends to use additional
communication  medium other than the permitted
communication medium, for the same channel, i.e. a SBB
wishes to use terrestrial communication medium in addition
to satellite medium or a GBB wishes to use satellite medium
in addition to terrestrial communication medium, the
authorised entity shall be liable to pay additional processing
fee and applicable annual authorisation fee & also submit
security deposit for both communication mediums
separately, as applicable. However, there may not be any
additional PBG and any additional requir ement of net worth
as the same channel is being permitted for broadcasting over

an additional medium.

3.4The Authority recommends that:
a) The terms and conditions for Ground -based Broadcasters

(including definitions, annual authorisation fee, permitted
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communication medium, etc.) in line with the Guidelines for
Uplinking and downlinking of Satellite Television Channels in

I ndi a, shal2be d@s per Annexure lll.

b) Ground -based broadcaster s shall intimate about primary
language of their television channel and sub -genre of every non -
news channel (as per Telecommunication (Broadcasting and
Cable) Services Interconnection (Addressable Systems)
Regulations, 2017  (as amended) notified by the Authority) while
applying for  permission for each channel. The Authority also
recommends that the information so received by MIB  may be
displayed on Broadcast Seva portal so as to enable the

distributors to arrange each channel in EPG accordingly.

c) The Authority reiterates i ttaseofPang mmend a't
Business in Telecom and BroacuWaeyt i ng S
2023 to the extent applicable to Ground -based Broadcasters

3.5The Authority recommendexanmiante MVyhBe tnhaeyr FA

channel s ar e compliant wi t h t he extan
framewor k. | f necessary, M1 B ma y i ssu
gui delines for such channels in consultat
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List of Acronyms

Abbreviations

Description

CAS Conditional Access System
CEO Chief Executive Officer
DAS Digital Addressable System
DPO Distribution Platform Operators
DSNG Digital Satellite News Gathering
DTH Direct -To-Home
DoS Department of space
FDI Foreign Direct Investment
FTA Free-To-Air
GB Ground -based
GBB Ground -based Broadcasters
ITU International Telecommunication Union
LLP Limited Liability Partnerships
MIB Ministry of Information and Broadcasting
MSO Multi system Operator
OHD Open House Discussion
PS Platform Service
SNG Satellite News Gathering
TRAI Telecom Regulatory Authority of India
WPC Wireless Planning Commission
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Annexur e

No. N-45001/1/2018-DAS
Government of India
Ministry of Information and Broadcasting

Room No. 131, ‘A’ Wing
Shastri Bhawan, New Delhi 110001

Dated: 32 May, 2024
To,

Secretary

Telecom Regulatory Authority of India
Mahanagar Doorsanchar Bhawan

(near to Dr. Zakir Hussain College)
Jawaharlal Nehru Marg (Old Minto Road)
New Delhi 110002

Email: secretary@trai.gov.in

Subject: Reference under Section 11(1)(a) of TRAI Act, 1997- Seeking
recommendations on “Regulatory Framework for Ground Based Broadcasters”-
reg.

Sir,

I am directed to refer to TRAI recommendations on “Regulatory Framework
for Platform Services” dated 19.11.2014 and Chapter III therein including
recommendations on “Regulatory Framework for Ground Based Broadcasters”.
This Ministry has examined the recommendations in relation to regulation of
Platform services and issued the guidelines for the same with the approval of the
Competent Authority on 30.11.2022.

2. During the course of the examination of the recommendations of TRAI for
the Ground Based Broadcasters in the Ministry, it was felt that the context in
which the recommendations were made by TRAI may have changed since the year
2014 and there may be a need to look into the matter afresh due to the following
reasons:-

i) Advent of High Speed Wired/Wireless Internet in recent times
and its potential impact on GBBs: As TRAI recommendations on
“Regulatory Framework for Ground Based Broadcasters” were
published way-back in the year of 2014, several dynamics have
changed in the world of wired/wireless internet in recent times.
There has been a huge rise of digital television platforms and the
shift towards the subscription-based revenue models in recent
times. Further, the enhanced penetration of high-speed internet in
various parts of the country especially in rural areas may allow
GBBs to employ internet in their operations.

ii) Issuance of Platform Services Guidelines in variation with TRAI
recommendations: TRAI recommendations on “Regulatory
Framework for Platform Services” were published in the year of
2014, the guidelines for registration of PS channnels were issued
on 30.11.2022. These guidelines differed from the

Page 1 of 2
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recommendations from TRAI on certain matters like number of PS
channels to be allowed on an MSOs’ network. These variations may..,
require certain amendments in the earlier recommendations from
the TRAI on GBBs as the PS Channels and GB Channels are closely
related and therefore recommendations and regulations for both
need to be synchronised.

iii) Updated Uplinking and Downlinking Guidelines, 2022: When
TRAI recommendations on “Regulatory Framework for Platform
Services” were published way back in the year of 2014, “Uplinking
and Downlinking Guidelines” dated 05.11.2011 issued by the
ministry were in force. While, updated “Uplinking and Downlinking
Guidelines” 2022 have been issued by the Ministry of Information
and Broadcasting, the regulatory and operational socpe of
traditional broadcasters might have altered to an extent. The
recommendations from TRAI on the regulation of GBBs make
substantial references to the Uplinking and Downlinking
Guidelines, which has been updated since then.

iv) Consultation with Ground Based Broadcasters: TRAI while
submitting its recommendations dated 19.11.2014 on “Regulatory
Framework for Platform Services” invited suggestions via public
domain and held Open House Discussions (OHDs) with
stakeholders involved. Howerver, it is felt that GBBs did not
participate in large numbers in the consultation process as the
main focus was on PS Channels. As the recommendations seek to
regulate GBBs, thorough consultations are necessary with them
before enacting guidelines.

3. In view of the above, TRAI is requested for fresh review and
recommendations on “Regulatory Framework for Ground Based Broadcasters”.

4. This letter may be considered as Reference under Section 11(1)(a) of TRAI
Act, 1997 and has the approval of the Hon’ble Minister for Information &
Broadcasting, Govt. Of India.

Yours faithfully,

%fj::fumar)

Deputy Secretary to the Govt. of India
23384896

Page 2 of 2
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Annexur e

Government of India A
Ministry of Information and Broadcasting
‘A’ Wing, Shastri Bhawan, New Delhi- 110001
No. 1503/21/2017-TV(l) Dated: 9" November, 2022

ORDER

In pursuance of the Cabinet decision taken on 28" September, 2022
regarding amendments in the Policy Guidelines for Uplinking and Downlinking
of Television Channels, the “Guidelines for Uplinking and Downlinking of
Satellite Television Channels in India, 2022" is enclosed herewith.

Encl: As above.

(S

Tel 23384453

Copy to:

1. Cabinet Secretary, Cabinet Secretariat, Rashtrapati Bhawan, New Delhi

2. Prime Minister's Office, South Block, New Delhi

3. Secretary, Department of Economic Affairs, Ministry of Finance, North
Block, New Delhi

4. Secretary, Department of Revenue, Ministry of Finance, North Block,
New Delhi _

5. Secretary, Department of Expenditure, Ministry of Finance, North Block,
New Delhi

6. Secretary, Ministry of Home Affairs, North Block, New Delhi

7. Secretary, Department of Legal Affairs, Shastri Bhawan, New Delhi

8. Secretary, Department of Telecommunications, Sanchar Bhawan, New
Delhi

9. Secretary, Ministry of External Affairs, New Delhi

10.Secretary, Ministry of Corporate Affairs, Shastri Bhawan, New Delhi

11.Secretary, Department of Space, Antariksh Bhawan, New BEL Road,
Bengaluru - 560231

12. Secretary, Telecom Regulatory Authority of India (TRAI), New Delhi

13.Niti Aayog, New Delhi

14.All Broadcasters through the Broadcast Seva Portal.
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No.1503/21/2017-TV(I)
Government of India
Ministry of Information and Broadcasting
Broadcasting Wing

New Delhi, dated the 9" November, 2022

POLICY GUIDELINES FOR UPLINKING AND DOWNLINKING OF
TELEVISION CHANNELS

PART 1

PRELIMINARY

1 Short title, extent and commencement — (1) These may be called the Guidelines for
Uplinking and Downlinking of Satellite Television Channels in India, 2022 (hereinafter
referred to as Guidelines).

(2) It extends to the whole of India.
(3) It shall come into effect from 9" November, 2022.
2. Definitions — In these Guidelines, unless the context otherwise requires, -

(a) ‘Broadcast Seva’ means the online portal of the Ministry for receiving,
processing and transmitting applications and communication received therein, for
making communication with applicants, Government organizations and other
persons;

(b) ‘company’ means a company as defined under the Companies Act, 2013 (18 of
2013);

(c) “‘designated partner’ means a person as defined in clause (j) of section 2 of the
Limited Liability Partnership Act, 2008 (6 of 2009);

(d) ‘devotional channel’ means a TV channel, which predominantly broadcasts
devotional/spiritual/yoga content, as identified by the Ministry;

(e) ‘Director’ of a company means a Managing Director, Wholetime/ Executive
Director but does not include an Independent Director, as mentioned in Chapter
XI of the Companies Act, 2013 (18 of 2013);

Page 1 of 33
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() “DSNG/SNG’ means Digital Satellite News Gathering and refers to a satellite
based electronic technology/equipment that allows a TV
channel/Teleport/Teleport hub to broadcast from remote locations outside of a
TV studio:

(2) ‘ENG’ services means Electronic News Gathering and refers to electronic
technologies that allows a TV Channel/Teleport/Teleport Hub/news reporter to
broadcast from remote locations outside the TV studio using cellular
network/internet/leased line or any other medium/equipment (including bag
pack), other than by DSNG/SNG;

(h) ‘financial year’ in relation to any company or body corporate, means the period
ending on the 31% day of March every year, and where it has been incorporated
on or after the Ist day of January of a year, the period ending on the 31st day of
March of the following year, in respect whereof financial statement of the
company or body corporate is made up;

(i) ‘key managerial personnel’ means a person defined under sub-section (51) of
section 2 of the Companies Act, 2013;

(j) ‘LLP’ means a Limited Liability Partnership registered under the Limited
Liability Partnership Act, 2008 (6 of 2009)

(k) ‘Ministry’ means the Ministry of Information & Broadcasting, Government of
India;

(1) ‘national channel’ means a TV channel other than a regional channel or a
devotional channel;

(m) ‘News channel’ means a private satellite TV channel which
predominantly telecasts news and current affairs content programmes;

(n) ‘Non-news channel’ means a private satellite TV channel other than a news
channel;

(0) ‘NOCC’> means Network Operations Control Centre, Department of
Telecommunications;

(p) ‘Non-operational channel’ means a channel whose signal is not being uplinked
and/ or downlinked in India for a continuous period of sixty days, other than for
reasons of suspension by the Ministry;

(q) ‘programme code’ means the Programme Code laid down under the Cable
Television Networks (Regulation) Act, 1995 and rules framed thereunder;

v
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(r) ‘regional channel’ means a TV channel, not being a devotional channel, which is
broadcast in an Indian language, other than English or Hindi language;

(s) ‘Shareholding pattern’ means the number of equity shares of a company held by
different investors;

(t) ‘Teleport” means an earth station facility from where multiple TV channels
carrying audio, video content can be uplinked to a geostationary satellite on
permitted frequency band, with due approval of WPC;

(u) “Teleport Hub” means set-up of teleports for uplinking of TV channels where
multiple antennas are installed for different satellites, and for each antenna for
each satellite, Wireless Operating License from WPC is required to be obtained;

(v) “WPC’ means Wireless Planning and Coordination, Department of
Telecommunications;

(w) “Working journalist™ shall have the same meaning as assigned to it under
the Occupational Safety, Health and Working Conditions Code, 2020.

PART II
TELEPORT/TELEPORT HUB

3. Furnishing of Application — (1) A company or an LLP may apply online on
Broadcast Seva on payment of processing fees specified in Appendix I for setting up a
Teleport/teleport hub subject to fulfillment of the following conditions:

(2) It has a minimum net worth of an amount specified in Appendix II as on the
closing day of the financial year immediately preceding the year in which the
application is made, as reflected in its Audited/unaudited Balance Sheet of that
financial year;

(b) Foreign Direct Investment in the company/LLP is in accordance with the Foreign
Direct Investment (FDI) Policy of the Government of India, as notified by the
Department for Promotion of Industry and Internal Trade (DPIIT), from time to
time;

(2) The online application shall be processed from the view point of eligibility
conditions, and shall be subjected to clearance and approval by the Department of Space
and Ministry of Home Affairs (MHA).
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(3) If considered necessary, for reasons to be recorded in writing, the Ministry may
cause inspection of the physical premise/location, to ascertain the veracity of the claims
made in the application.

4. Grant of permission — (1) The Ministry shall, preferably within 30 days of receiving
clearance and approval of Ministry of Home Affairs and other authorities, and after
satisfying itself that the applicant company/LLP is fit for grant of permission, issue a
Letter of Intent (LOI) requesting the company/LLP to pay the permission fees for the
first year, furnish the Performance Bank Guarantee (PBG) as mentioned in Appendix
III and Security Deposit as mentioned in Appendix IV within the stipulated period.

(2) After making the payment of the first year permission fee and furnishing the PBG
and Security Deposit, the Ministry shall, preferably within 15 days of receipt of such
payment and furnishing of the PBG, grant permission for ten years by an order in
writing, to the company/LLP for setting up the teleport.

(3)  The Grant of permission to a company/LLP under sub-para (1) shall be subject to
the following conditions:

(a) It signs an agreement titled ‘Grant of Permission Agreement’ with the Ministry;

(b) It pays the annual permission fees as stipulated in Appendix I, along with
interest for late payment, for the time period for which permission is granted

(c) It pays the applicable fees/ royalty to the WPC for use of spectrum and abide by
all the terms and conditions laid down for the purpose by the Department of
Space and WPC;

(d) It uplinks from the permitted teleport only those TV channels which have been
permitted/ approved by the Ministry, and stops uplinking a TV channel as soon
as permission/ approval for such channel is withdrawn or suspended by the
Ministry, or on specific order of the Ministry to stop such uplinking for such time
period as may be specified in that order;

(e) It follows the roll out obligation with regard to operationalization of the teleport
as laid down in Appendix III.

(4)  The Ministry may, for reasons to be recorded in writing, refuse to grant
permission.

Provided that every such refusal shall be communicated to the company/LLP
along with reasons for refusal.

(5)  The Company/LLP shall as soon as the teleport becomes operational, inform the
& Ministry regarding its operational status.

o
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5. Renewal of permission- (1) A company/ LLP which is given permission under para
4 may apply for renewal of permission at least three months prior to the end of the
month in which the initial permission is due to expire, on the Broadcast Seva portal on
payment of processing fees specified in Appendix L.

(2) The permission for renewal will be for a period of ten years and shall be subject to
conditions similar to that required for permission under paras 3 and 4.

PART III

UPLINKING OF TELEVISION CHANNEL

6. Furnishing of Application — (1) A company or an LLP may apply online on
Broadcast Seva on payment of processing fees specified in Appendix I, separately for
uplinking a news TV channel and uplinking a non-news TV channel from a teleport (s)
and satellite (s), as may be specified in the application, subject to fulfillment of the
following conditions:

(a) It has a minimum net worth of an amount specified in Appendix II as on the
closing day of the financial year immediately preceding the year in which the
application is made, as reflected in its Audited/ unaudited Balance Sheet of that
financial year;

(b) It furnishes, along with the application, the proposed name and logo of the
channel along with the Trade Marks Registration certificate regarding the
ownership of the name and logo, or the application furnished for such certificate.

Provided that if the proposed name and logo are not owned or applied for by the
company/LLP, then a No Objection Certificate (NOC) from the registered
trademark owner, or from a person who has been using the trademark in any
class for a continuous period of at least one year immediately prior to the date of
NOC and has made an application for registration of the trademark in the
relevant class for broadcast, shall be furnished by the company/LLP.

(c) It fulfills all the terms and conditions laid down in the Foreign Direct Investment
(FDI) Policy of the Government of India, as notified by the Department for
Promotion of Industry and Internal Trade (DPIIT), from time to time;

(d) It makes disclosure in its application of all its Shareholders, Loan Agreements
and such other Agreements that are finalized.

Moo~
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(e) It intimates the names, address and details of a person, not being resident of
India, who are proposed to be inducted in the Board of Directors of the company.

(f) It discloses the name, address and details of any foreigner/ NRI to be employed/
engaged in the company/LLP either as a Consultant or by any other designation
for more than 60 days in a year, or, as a regular employee.

(g) Majority of the Directors on the Board of Directors of the company and key
managerial personnel and editorial staff of the entity are resident Indians.

(h) The company/ LLP has complete management control, operational independence
and control over its resources and assets and must have adequate financial
strength to operate the channel;

(i) In respect of a news and current affairs channel, the management and control of
the applicant company/LLP shall be in Indian hands and its Chief Executive
Officer (CEO), and/ or Head of the channel known by any designation, shall be a
resident Indian.

(2) The online application shall be processed from the standpoint of eligibility
conditions, and shall be subject to clearance and approval by the Department of Space
and Ministry of Home Affairs, and wherever considered necessary, by other authorities.

(3) If considered necessary, for reasons to be recorded in writing, the Ministry may
cause inspection of the physical premise/location, to ascertain the veracity of the claims
made in the application.

7. Grant of permission — (1) The Ministry shall, preferably within 30 days of receiving
clearance and approval of Ministry of Home Affairs and other authorities, and after
satisfying itself that the applicant company/LLP is fit for grant of permission, issue a
Letter of Intent (LOI), requesting the company/LLP to pay the permission fees for the
first year, furnish the Performance Bank Guarantee (PBG) as specified in Appendix III
and Security Deposit as mentioned in Appendix IV within the stipulated period.

(2) After making the payment of the first year permission fee and furnishing the PBG
and Security Deposit, the Ministry shall, preferably within 15 days of receipt of such
payment and furnishing of the PBG, grant permission by an order in writing, to the
company/LLP for uplinking of the channel for ten years from end of the month in which
the channel becomes operational.

Wil
/
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(3) The Grant of permission to a company/LLP under sub-para (2) shall be subject to
the following conditions :

(a) It pays the annual permission fees as stipulated in Appendix I, along with
interest for late payment, for the time period for which permission is granted;

(b) It follows the roll out obligation with regard to operationalization of the TV
channel as laid down in Appendix III.

(c) It complies with the special conditions laid down in para 8.

(4) The Ministry may, for reasons to be recorded in writing, refuse to grant permission.

Provided that every such refusal shall be communicated to the company/ LLP along
with reasons for refusal.

(5) The company/ LLP shall, on operationalisation of the TV channel, inform the
Ministry regarding the operational status and provide all its technical parameters to the
Ministry or its specified agency.

8. Special conditions for uplinking a satellite TV channel — (1) The company/LLP
which is granted permission to uplink a TV channel under para 7 shall, in addition to the
conditions laid down therein, also comply with the following:-

(a) Uplinking may be done in the Frequency Band specified by the applicant, after
due approval of the Ministry and other concerned authorities, subject to the
further condition that uplinking in any band (other than C band) shall only be in
encrypted mode;

(b) Adherence to the Programme & Advertising Codes, as laid down in the Cable
Television Networks (Regulation) Act, 1995 and the Rules framed there under.
(c) Adherence to any other Code/ Standards, guidelines/ restrictions prescribed by

the Ministry for regulation of content on TV channels from time totime.

(d) Keep record of the content uplinked for a period of 90 days and produce the
same before any agency of the Government, as and when required.

(e) Furnish such information, as may be required by the Ministry of Information &
Broadcasting from time to time.

(f) Provide necessary monitoring facility, at its own cost, for monitoring of
programmes or their content by the representatives of the Ministry of
Information & Broadcasting or any other Government agency as and when

(;,\\MM/ required.
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(g) The terms and conditions laid down by Department of Space and WPC Wing,
Ministry of Communications including payment of applicable fees/royalty to
WPC Wing for use of spectrum.

(2) The Ministry may, for reasons to be recorded in writing, inspect the physical
facilities of satellite TV channel, and verify its facilities and documents, and the
company/LLP shall allow such inspection.

9. Renewal of permission — (1) A company/ LLP which is given permission under para
7 may apply, for renewal of permission at least three months prior to the end of the
month in which the initial permission is due to expire, online on the Broadcast Seva
portal on payment of processing fees specified in Appendix 1.

(2) The permission for renewal will be for a period of ten years and shall be subject to
conditions similar to that required for a permission under paras 6, 7 and 8 and to the
further condition that the channel is not found guilty of violation of terms and
conditions of permission, including the violation of Programme Code or Advertisement
Code on five or more occasions during the period of permission.

PART IV
DOWNLINKING OF A SATELLITE TV CHANNEL

10. Furnishing of Application — (1) A company or an LLP may apply online on the
Broadcast Seva on payment of processing fees specified in Appendix I for downlinking
a TV channel, subject to fulfillment of the following conditions:

(i) It has a minimum net worth of an amount specified in Appendix II as on the
closing day of the financial year immediately preceding the year in which the
application is made, as reflected in its Audited/unaudited Balance Sheet of
that financial year;

(ii) It has a commercial presence in India with its principal place of business in
India;

(iii) It must either own the channel, or must enjoy, for the territory of India,
exclusive marketing/ distribution rights for the same, inclusive of the rights
to the advertising and subscription revenues for the channel and must submit
proof at the time of application.

Provided that where the company/LLP has exclusive marketing/ distribution
rights, it should also have and habitually exercise in India, an authority to

/ Page 8 of 33
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conclude contracts on behalf of the owner of the channel or habitually
conclude contracts or habitually play the principal role leading to conclusion
of contracts by the owner of the channel and contracts are —

a) In the name of the owner of the channel; or

b) For the transfer of the ownership of, or for the granting of the right to
use, property owned by the owner of the channel or that the owner of
the channel has the right to use; or

c) For the provision of services by the owner of the channel.

(iv) It fulfills all the terms and conditions laid down in the Foreign Direct
Investment (FDI) Policy of the Government of India, as notified by the
Department for Promotion of Industry and Internal Trade (DPIIT), from time
to time;

(v) It provides names and details of all the Directors of the Company and its Key
managerial personnel;

(vi) It furnishes technical details such as Nomenclature, Make, Model, Name and
Address of the Manufacturers of the equipments/ instruments to be used for
downlinking and distribution, the Block schematic diagram of the
downlinking and distribution system and also demonstrate the facilities for
monitoring and storing record for 90days.

(vii) It has not been disqualified from holding such permission under these
Guidelines, or the Guidelines of 2011 or of 2005 relating to downlinking of
TV channels;

(viii) The downlinked channel must be licensed or permitted for being broadcast
by the regulatory or licensing authority of the country of transmission, proof
of which would have to be submitted at the time of application.

(2) The online application shall be processed from the standpoint of eligibility
conditions, and shall be subject to clearance and approval by the Ministry of Home
Affairs, and wherever considered necessary, of other authorities.

11. Grant of permission — (1) The Ministry shall, preferably within 30 days of
receiving clearance and approval of Ministry of Home Affairs and other authorities, and
after satisfying itself that the proposed channel is suitable for public viewing in India
and the applicant company/LLP is fit for approval, grant permission by an order in
writing, to the company/LLP for downlinking a TV channel.
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(2) Permission under this para for downlinking a channel, which is uplinked from other
countries, shall be for ten years from end of the month in which the permission is
issued.

Provided that in respect of a TV channel that has been uplinked from India, the
permission for downlinking will be co-terminus with the permission for uplinking of the
TV channel granted under para 7.

(3) The Grant of permission to a company/ LLP shall be subject to the following
conditions:

(a) It pays the Annual permission fees from the year in which the TV channel
becomes operational, of an amount specified in Appendix I, including interest
on late payment of the fees, as specified in Appendix I, and operationalises the
channel within one year of the permission. It shall also furnish Security Deposit
as mentioned in Appendix IV within specified period.

(b) The company/LLP seeking permission to downlink channels, uplinked from
other countries, into India under these guidelines shall also pay a one time
registration fee of an amount as specified in Appendix I at the time of grant of
permission, and where such a channel is a news and current affairs channel, such
channel (i) is not designed specifically for Indian audience; (ii) is a standard
international channel; and (iii) is permitted to be telecast in the country of its
uplinking by the regulatory authority of that country;

(c) It shall comply with the Programme and Advertising Code prescribed under the
Cable Television Networks (Regulation) Act,1995.

(d) It shall ensure compliance to the provisions of Sports Broadcasting Signals
(Mandatory sharing with Prasar Bharati) Act, 2007 (11 of 2007) and the Rules,
Guidelines, Notifications issued thereunder;

(e) It shall adhere to any other Code/ Standards, guidelines/ restrictions prescribed
by the Ministry for regulation of content on TV channels from time to time.

(f) It shall provide Satellite TV Channel signal reception decoders to MSOs/Cable
Operators registered under the Cable Television Networks (Regulation) Act 1995

K or to a DTH operator registered under the DTH guidelines issued by Government
o
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of India or to an Internet Protocol Television (IPTV) Service Provider duly
permitted under their existing Telecom License or authorized by Department of
Telecommunications or to a HITS operator duly permitted under the policy
guidelines for HITS operators issued by the Ministry;

(g) It shall obtain prior approval of the Ministry before undertaking any upgradation,
expansion or other changes in the downlinking and distribution system/network
configuration.

(h) It shall ensure that any of its channels, which is unregistered or prohibited from
being telecast or transmitted or re-transmitted in India, under the Cable
Television Networks (Regulation) Act 1995 or the DTH guidelines or any other
law for the time being in force, cannot be received in India through encryption or
any other means.

(i) It shall adhere to the norms, rules and regulations prescribed by any regulatory
authority set up to regulate and monitor the broadcast services in the country.

(j) It shall keep a record of programmes downlinked for a period of 90 days and
produce the same before any agency of the Central Government as and when
required.

(k) It shall provide the necessary monitoring facility at its own cost for monitoring of
programmes or content by the representative of the Ministry or any Central
Government agency, as and when required.

() In the event of any war, calamity/national security concerns, the Central
Government shall have the power to prohibit for a specified period the
downlinking/ reception/ transmission and re-transmission of any or all channels.

(4) The Ministry may, for reasons to be recorded in writing, refuse to grant

permission.

Provided that every such refusal shall be communicated to the company/LLP
along with reasons for refusal.

(5) The company/LLP shall, on operationalization of the TV channel, inform the
Ministry regarding the operational status and provide all its technical parameters to the
Ministry or its specified agency.
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12. Renewal of permission — (1) A company/ LLP which is granted permission under
para 11 may apply for renewal of permission, at least three months prior to the end of
the month in which the initial permission is expiring, online on the Broadcast Seva
portal on payment of processing fees specified in Appendix I.

(2) The permission for renewal shall be for a period of ten years and shall be subject to
conditions similar to that required for a permission under para 11, and to the further
condition that the channel is not found guilty of violation of terms and conditions of
permission, including the violation of Programme Code or Advertisement Code on five
or more occasions during the period of permission.

PART YV
NEWS AGENCY

13. Furnishing of Application — (1) A company or an LLP may apply online on the
Broadcast Seva on payment of processing fees specified in Appendix I for setting up a
news agency for being uplinked to a TV channel subject to fulfillment of the following
conditions:

(a) The company/ LLP has working journalists employed by it who are accredited
with the Press Information Bureau (PIB) on behalf of the company/LLP;

(b) Foreign Direct Investment in the company/LLP is in accordance with the Foreign
Direct Investment (FDI) Policy of the Government of India, as notified by the
Department for Promotion of Industry and Internal Trade (DPIIT), from time to
time;

(c) The control and management of the company/LLP shall be in Indian hands.

(2) The online application shall be processed from the standpoint of eligibility
conditions.

14. Grant of permission — (1) The Ministry shall, preferably within one month of
receiving clearance/approval of the Ministry of Home Affairs and after satisfying itself
that the company/ LLP is fit for approval, grant permission, by an order in writing, to
the company/ LLP for a news agency for five financial years from end of the month in
which the permission is granted.

}\&A\y
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(2) The Grant of permission to a company/ LLP under sub-para (1) shall be subject to
the following conditions:

(a) The company/ LLP shall use uplinking for news-gathering and its further
distribution to other news agencies/broadcasters only.

(b) The company shall not uplink TV programmes/channels for direct reception
by public.

(c) The company/ LLP shall abide by the terms and conditions laid down by
Department of Space and WPC Wing, Ministry of Communications including
payment of applicable fees/royalty to WPC Wing for use of spectrum.

(d) The Company/LLP continues to have accreditation of PIB during the period
of permission,

Provided that if at any time the company/LLP ceases to have PIB
accreditation, the permission to the news agency under these Guidelines shall
be cancelled forthwith.

(3) The permission granted to a news agency may be renewed for a period of five years,
on application made by the company/ LLP on the Broadcast Seva portal on payment of
the processing fees specified in Appendix I, subject to fulfilment of the usual
conditions for grant of initial permission.

PART VI

PURCHASE AND HIRING OF DSNG/SNG EQUIPMENT

15. Purchase and use of DSNG/SNG equipment — (1) The following entities are
eligible for purchase of DSNG/ SNG equipment and its use after due permission of the
Ministry:

(i) Company/ LLP having permission of the Ministry for operating a teleport, for
the period of such permission;

/ Page 13 of 33
-~

97



(ii) Company/ LLP having permission of the Ministry for uplinking a news
channel, for the period of such permission;

(iii) Company/ LLP having permission by the Ministry of a news agency, for the
period of such permission

(2) An entity referred to in sub-para (1) may, for the purpose of seeking permission for
purchase of a SNG/ DSNG equipment, apply online on the Broadcast Seva portal along
with documents specified therein on payment of processing fee as specified in
Appendix I.

(3) The Ministry shall, after satisfying itself that the application is in order and the
proposal is otherwise fit for approval, preferably within 15 days of the receipt of the
application, grant permission to the entity for purchase of the equipment, subject to the
following conditions:

(a) The DSNG/SNG signals should only be transmitted to the permitted teleport of
the permission holder and uplinked for broadcasting through permitted satellite
through that teleport only.

(b) The company/ LLP shall follow the roll out obligations as specified in Appendix
III.

(c) The use of DSNG/ SNG would be permitted only in those areas/regions/States
which are not specifically prohibited by Ministry of Home Affairs.

(d) The company/ LLP would submit the purchase documents of DSNG/SNG
terminals and inform the Ministry about placement of these terminals at the
various locations.

(e) The company/LLP permitted to use DSNG/SNG shall apply to WPC for
frequency authorization.

(f) The permitted company/LLP shall maintain a daily record of the location and the
events which have been covered and uplinked by DSNG/SNG terminals and
down linked at their main satellite earth station and produce the same before the
licensing authority or its authorized representative, which will include officers of
Ministry of Home Affairs, as and when required.

(g) The permitted company/LLP shall not enter defence installations.

My
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(h) The equipment should not be taken in the areas cordoned off from security point
of view.

(i) The company/LLP/channel desiring to use DSNG/SNG would give an
undertaking that it would be used for live newsgathering and footage collection
for captive use only.

(j) Violations of any of the aforementioned terms and conditions would lead to
revocation/ cancellation of the permission to use the DSNG/SNG.

(k) The permitting authority may modify the conditions laid down or incorporate
new conditions, as and when considered necessary.

(1) The permitted company/ LLP shall abide by the terms and conditions laid down
by Department of Space and WPC Wing, Ministry of Communications including
payment of applicable fees/royalty to WPC Wing for use of spectrum.

(m) The permitted company/LLP will provide a suitable hardware and
software solution to the agency specified by the Ministry to view live, the
location of all permitted DSNG/ SNG/ ENG terminals.

16. Use of DSNG/SNG Equipment — (1) The use of DSNG/SNG would be permitted
to News and Current Affairs channels uplinked from India for live news/ footage
collection and point-to-point transmission.

(2) A News agency having permission under para 14 can use DSNG/SNG for
collection/ transmission of news/ footage.

(3) A company/LLP having a permitted non-news channel which is uplinked from its
own permitted teleport, can use DSNG/SNG equipment for their approved channels, for
transfer of video feeds to the permitted teleport.

(4) Only teleport operators/ channel owners permitted by the Ministry and Doordarshan
may hire SNG/ DSNG equipment/ infrastructure to other broadcasters who are
permitted to uplink from India.

MV
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